
[Shri A. C. Guha] 

have been  reorganised  and  also 
Jammu and Kashmir has become a 
partner in the funds to be allocated.
Otherwise, there would not have been 
any necessity for this interim report 
or any fresh allocation of revenue.

Mr. Thomas has referred to income- 
tax and the grants-in-aid provision.
I think he should look to the relevant 
articles in the Constitution.  He will 
find that under article 272, the Presi
dent’s order would be enough for the 
allocation of income-tax and I do not 
thirk there is any necessity for him 
to be worried that this  President's 
ordet will not be issued in time.  We 
are anxious to pass this Bill, so that 
the  budgeting  of  the  Centre  as 
also of the different States may be 
made easier.  The necessary  orders 
for the allocation of income-tax reve
nue also will be issued in time.  For 
grants-in-aid also, there is sufficient 
provision in the Constitution, if any
thing has not been covered by this 
Bill.

Shri A. M. Thomas: Article 272
says, ‘Tarliament may by law pro
vide..” etc.  Where is the Act cor
responding to that?
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Shri A.  C.  Guha: Under  article 
275(2), the  President  enjoys  the 
authority of the Parliament till the 
Parliament passes any such Act

Certain claims have -been made on 
behalf of West Bengal,  particularly 
for jute.  I think the allocation for 
jute has increased from Rs. 50 lakhs 
to Rs. 52*69 lakhs.  So  there  has 
been an increase  of about  Rs. 2.70 
lakhs.

As for other things, I think it would 
be better if the hon. Members ask 
their respective States to place their 
claims before the Finance  Commis
sion.  They should not think that the 
interim report  will simply  be the 
accepted thing in the final award of 
the Commission also.  The Commis
sion has been repeatedly saying—at 
least twice, I  remember—that this

should not be taken as any indica
tion of the final report.

I hope there  is nothing  more to 
reply to tlie points raised.  I hope the 
Bill will be passed.'

Mr. Speaker: The question is:

“That the Bill  to amend  the 
Union Duties of Excise (Distribu
tion) Act, 1953,  be taken  into 
consideration.”

The motion was adopted.

Clause Z (Insenior, of new secuon 3.4)

Mr. Speaker* There are no amend
ments to the clauses

The question is:

“That rlause 2 siand part of the 
Bill”.

The motion was adopted.

Clause 2 twos added to the Bill.

Clause 1, Enacting Formula and the - 
Title were added w the Bill.

Shri A. C. Guha: I beg to move:

“That the Bill be yassed’".

Mr. Speaker: The question is:

“That the Bill be passed”.

The motion wca adopted.

•Moved with the  recommendation  of the President.

y TERRITORIAL COUNCILS BILL

The Minister  of  Home  Affairs 
(Pandit G. B. Pant): I beg to move:*

“That the Bil! to  provide for 
the establishment of  TerritnriaJ 
Councils in certain  Union levj'i- 
tories, be taken into  consi.iera- 
tion.”

I have great pleasure  in making 
this motion

13 hrs.

This Bill  seeks  to  give  concrete 
form and shape to the broad decisions 
which have already been  taken by 
this House.  I had occasion to indi- 
_catethe salient features in the course
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of the discussion on the States Re
organisation Bill.  It really forms an 
integral part of the scheme of reor
ganisation.  On the 4th of  Septem
ber  I  had  said  that  a  Corpora
tion would be set up in  Delhi and 
Territorial Councils would be estab
lished in Himachal Pradesh, Manipur 
and Tripura.  In the ordinary course, 
this BiU would  have come  before 
P̂arliament not so  early, but some 
time later.  Out of  regard for the 
views of hon.  Members  of  this 
House and for the convenience of the 
likely candidates for the Lok Sabha 
from these areas, I have made a spe
cial effort to expedite the process and 
I am glad that this  Bill will form 
part of the statute-book  before the 
Parliament closes its present session.

13-02 hrs

[Shri Barman in the Chair]

Sir, this Bill provides for the com
position, functions  and  powers of
the Territorial  Councils  for  the 
Central Territories.  Besides dealing 
with matters of vital interest and in
timately connected with the day-to- 
day life of the peeple living in those 
areas, these Councils wiU also serve 
as electx>ral  colleges for  electing 
Members for the Rajya Sabha from 
these areas.  The CouncU  of Hima
chal Pradesh  will  consist of 41 
Members.  The Bill provides for 40, 
but I intend to move an amendment 
to raise its nimiber to 41, which is 
the present number of constituencies 
for the defunct Legislative Assembly 
of Himachal Pradesh.  It is my in
tention that the present constituen
cies should be  treated as  electoral 
areas for these Territorial  Councils. 
As Himachal  Pradesh has  got 41, 
and as it is desirable  that  these 
Coxmcils should  start  working as 
early as may be possible, I think we 
should raise the  figure by  one.  I 
want to avoid the long process of de
limitation of the  constituencies on a 
new basis.  That will delay the work 
and will entail an amount of labour 
and expenditure  which  can  be 
avoided.  It will also meet the wishes 
of the Members from Himachal Pra
desh.  It is my wish and I think hon.

Members of the House  will agree, 
that the elections for the Lok Sabha 
and the Territorial Councils should 
be  held  simultaneously.  In  fact, 
that is the main reasons why I have 
considered it advisable to place this 
Bill before this House at this stage.

There were other measures which 
were equally urgent, but out of re
gard for the  convenience of  the 
people and the leaders of these terri
tories, I have succeeded  in getting 
priority for this Bill.  The Councils 
in Manipur and Tripura wiU consist 
of thirty Members.  They  will be 
elected on the basis of adult suffrage 
and they wiU, after a short interval,
' be competent to  elect their  own 
Chjiirman also.  There is a provision 
in the Bill to the effect  that four 
Members may be nominated.  That 
is not a provision which is of a com
pulsory  character.  It  only  gives 
discretion to Government  to nomi
nate, if necessary.  We  would have 
resort or recourse to this provision 
only to secure the representation of 
Scheduled Castes or Scheduled Tribes 
or other weaker sections which may 
happen to be left out  and whose 
presence might be considered desi
rable.  We have no intention to un
necessarily nominate people if those 
'vho deserve to be  represented in 
these Councils succeed  in returning 
members from those communities.

The functions have been defined in 
the Bill.  They  have been  given 
more powers and have been charged 
with the responsibility  of  dealmj; 
with matters some of which do not 
ordinarily come within the scope of 
district boards,  mimicipalities  or 
even corporations.  I will not go into 
details, but it has  been our  effort 
to give maximum scope  for work 
to these Coimcils and  anyone who 
may have taken care to go through 
the list will, I hope, confirm what I 
have just ventured to mention.  The 
powers that have been given are also 
in several respects more  than the 
powers that are conferred  on such 
local bodies.  The Territorial  Coun
cils will have control  over pancha- 
yats. • They will also deal with se
condary education and  also certain
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otiier matters  relating  to  animal 
husbandry, agriculture etc.  I  hope 
that the Councils will  do their part 
of the business in an  efficient way 
and they will receive every coopera
tion and assistance from the authori
ties.  Apart from this, these Councils 
will also serve as electoral colleges, 
as I said, for returning Members to 
the Rajya Sabha.  That  is a  very 
vital function which is  being en
trusted to these Councils.  As  hon.
Members are aware,  the strength of 
the representatives from these areas 
has been increased in Parliament, so 
that the views of the  people living 
in. these areas may be fully and ade
quately represented in this  as well 
as in the other House.
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I do not think it is necessary for 
me to take more  time.  I  would 
appeal to hon. Members,  who are 
no doubt keenly and vitally interes
ted in this measure, to  kindly see 
that the discussion does  not take 
more than the minimum time neces
sary.̂

BIr. Chairman: Motion moved:

“That the Bill to provide for 
the establishment of  Territorial 
Coimcils in certain Union terri
tories, be taken into  considera
tion.”

Sliri DasaraUia  Deb (Tripura 
East):  May  I  ask  6ne  question?
May I know whether any nominated 
members of the Council also would 
be entitled to vote for  election of 
one Member to the Council of States?

Pandit G. B. Pant: You have given 
notice of  an  amendment  I  will 
accept it. *

Mr. Chairman: Three hours  are
allotted for this Bill. >

Pandit G. B. Pant: It will not take 
three hours.

Mr. Chairman: Let  me  first  as
certain how many Members are in
terested in  speaking on this  Bill. 
Six or Seven.  Shall we  divide the 
time half and half for general* dis
cussion and the clauses?

Some Hon. Members:  Two hours
for general discussion.

Mr. Chairman:  There are not so
many points.  We shall have li hours 
for general discussion.  If some time 
is left over, if any other Member is 
interested, he  can  then q>eak, on 
the third reading.

Shri Anandchand (Bilaspur):  May
I submit that representatives  from 
those territories may be given more 
time than other hon. Members,

Mr.  Chairman: Fifteen  minutes
should be ordinarily the  time for 
any hon. Member.

Sfari Dasaratha Deb: After a great 
delay and much hesitation, the Cen
tral Government has sponsored this 
Bill, namely the Territorial Councils 
Bill.  I welcome the  spirit of this 
Bill because it proposes to delegate 
some power to the Territorial Coun
cils to work m the local  sphere, a 
very limited sphere.  I  hope  that 
from now on, the  people of  these 
territories can participate in the de
velopment works though in a very 
limited ĥere.  Even then, we wel
come this measure, because this is a 
step in advance at  least  for  our 
people.  Everybody in  this  House 
knows that the demand of the people 
of these territories was to  have a 
Legislative Assembly.  The proposed 
Council cannot fulfil the  task of a 
legislature. That is why, I feel, the 
people of these territories  will not 
be fully satisfied.  Yet, I accept this 
measure as a temporary experiment, 
pending introduction of  a Legisla
tive Assembly and I hope my people 
also will accept this  measure  in a 
similar spirit.

At the same time, one should not 
forget that along with some welcome 
provisions in this Bill, there are some 
serious  defects  and  undemocratic 
propositions.  All these must be re
moved from this Bill.  Otherwise, it 
will not be much helpful  to work 
smoothly and  effectively.  I  shall 
take up the defects one by one in this 
Bill.  It is proposed that the Central 
Grovemment may nominate the first
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Chairman who shall hold office for a 
period' not exceeding three years.  I 
do not understand why the Central 
Government want to  nominate the 
first Chairman  from the birth  of 
these Territorial Councils  and why 
“•they want to curtail the right of the 
Coimcillors to elect their  Chairman 
from the  very  beginning.  I  am 
afraid it may  be  interpreted  in 
different ways.  It may be said that 
whereas the ruling party  did not 
secure a majority in the coimcil, the 
Government wanted to keep the door 
open to men from their party or yes- 
men as Chairman.  Again, there  is 
no provision for the removal of the 
Chairman if a situation  arises.  We 
want that there must be some pro
vision by which the Council, if the 
situation demands, could remove the 
Chairman, who is a whole-time fimc- 
tionary as  envisaged in  this Bill. 
The non-incorporation of a provision 
for the removal of the Chairman is 
not without its  significance.  It is 
apprehended that  the  Government 
want to  see that  the  nominated 
Chairman shall not be removed from 
office before the end of the period of 
his time, no matter whatever serious 
crimes or damages he  commits to 
the Councils or to the People of the 
territories.  I suggest that the Coun
cil must be given that right at least 
to remove the Chairman if  such a 
kind of situation arises.  Otherwise, 
it will be difficult for the Coimcillors 
to proceed in a democratic way. Of 
course, I do not say that  normally 
people would be anxious to remove 
the Chairman.  It would not be de
sirable.  In an  extraordinary  situa
tion, there must be a certain power 
given to the Councillors to  r̂ m̂ove 
the Chairman.  I plead that not only 
in the case of the nomirated Chair
man, but also in the case  of  the 
elected Chairman, this power should 
be there.  Because,  if the  Council 
is not given the  power  to remove 
the Chairman, there is a danger that 
the Chairman may tend to  neglect 
majority will of the Coimcillors or he 
may become a yes-man of the Ad
ministrator and the corrupt officers 
or  he may  tend to  develop  an 
aiTOgant spirit or attilude  towards

the Council Members.  He will have 
nothing to fear from the Members 
of the Coimcils either for the reten
tion of his office or for his  other 
action.  If this power is not given, 
this Bill would be obnoxious and at 
the same time most  rediculous and 
undemocratic.  That is  why I have 
proposed an  amendment on  these 
lines:

“Page 6— 

after line 32, insert:

“(lA) An elected Chairman or 
Vice-Chairman may at any time 
be removed from his office by a 
resolution of the coimcillors car
ried in this behalf by the votes 
of  not less  than  two-third 
of the total number of council
lors holding office for the time 
being, at a  meeting  specially 
convened for the  purpose and 
according to the procedure laid 
down by the Council:

Provided if  the  number  of 
councillors who have given their 
votes in favour of such resolution 
is less than two-third of the total 
number of the holding councillors 
office for the time being but more 
than half̂the number  of siich 
councillors,  the  administrator 
may by order remove the Chair
man or  Vice-Chairman as  the 
case may be, from his. office.”

Mr. ChairmaB: What I  propose is
this.  If the  MemSers  intend  to
pursue the amendments  they have
tabled at tiie second  reading, they 
need not  read ih&n  now.  They 
should rather make general observa
tions on those amendments but not 
read them, nor go into  details.  In
that case tĥ e will be no time. There 
are already 53 amendments  on the 
Order Paper.  So, we have to eco
nomise time.

Shri Dasaratha Deb:  Yes, Sir.  I
will make general observations. This 
amendment is very  simple, and in a 
democratic spirit.  I hope the Home 
Minister Will look into it

There is another defect regarding 
the appointment of executive officer, 
because this Bill does not  want to
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give the power to appoint executive 
oflficer of the council to the council 
itself.  The chief  executive  officer 
must be responsible to the  Council 
for his action and at the same time 
should be appointed by  the Chair
man of the Council or a person act
ing on his behalf fBr the time being.
I do not understand why  Govern
ment proposes that the chief execu
tive officer should or must necessarily 
be appointed by the  Administrator.
It is a queer idea.  I do not  know 
what motives are behind it.
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There is another point  regarding 
the nominated members of the coim- 
cil.  In his introductory speech, the 
hon. Home Minister said  that this 
provision for nomination  will not 
necessarily be generally followed, but 
cases where members of the Sche
duled Castes or  Scheduled  Tribes 
are not elected on the basis of adult 
suffrage this may be considered. Why 
should not the Home Minister cate
gorically state that as a provision in 
the Bill itself?  If  that is his de
sire, what he stated in  the House 
should be incorporated as a provi
sion in the Bill.  In that case there 
will be no apprehension. Otherwise, 
it might happen that in spite of mem
bers from the Scheduled  Castes or 
Scheduled Tribes being  elected to 
the council, some  other  member 
may be taken in the council.  What 
he said may apply to Tripura and 
Manipur, but in the case of Himachal 
Pradesh why should this nomination 
provision be there because it is al
ready stated in the Bill itself that 12 
seats have been reserved for Sche
duled Castes?  Where is the fear that 
the people from that community will 
not be or may not be elected?  I do 
no understand this, I think this right 
of nomination should not  be there, 
because if such a thing is there, it 
will help the ruling party to mani
pulate in this also.

Then I want to point out another 
serious defect.  Of course, the  Bill 
wants to give certain powers to the 
coimcil regarding local  affairs, *ut 
at the same time the  coimcil must

be given certain powers at  least to 
recommend to the Central  Govern
ment in matters which affect the in
terests of the people of the  State 
like l3gislation on land  reforms etc. 
That sort of recommendatory  power 
must be given to the coimcil so that 
it can bring such  matters to the 
attention of  Government.  I  think 
this is also absolutely necessary and 
must be incorporated in the Bill it
self.

Regarding the  finances  of  the 
council, I should say very meagre re
sources have been left to the council 
to raise its independent  fund.  In 
this Bill it is suggested that only ten 
per cent, of the land revenue should 
be given to the coimcil, and besides 
this there  are one or two  small 
sources such as  entertainment tax 
etc.  The Home Minister is not un
aware that Tripura and Manipur are 
very backward States, and the income 
from these sources will be small.  I 
wanted to move an amendment, but 
there are certain technical dif̂cul- 
ties as getting the sanction  of the 
President etc.  The Bill has been in
troduced so hurriedly,  and I could 
not get time.  However,  I  request 
the Home Minister  to give  them 
more resources.  Otherwise, Govern
ment will be giving  practically no 
‘ room to the council to raise its funds 
independently. The  council  will 
have to depend for its work only on 
the grants of the Centre, and with
out any grants from the  Centre it 
cannot work smoothly or effectively. 
Naturally one question arises in my 
mind.  Is it the  intention of  the 
Central Government that the council 
should be at the mercy of the Gov
ernment tor its resources, like a bird 
of a holy place called Tirth-Kuk in 
Bengali, having no other resources? 
I think tke council should  not be 
left in thit state.  It must be given 
more resources.

Coming to the subjects  that are 
essentially required to be transferred 
to the Territorial Council I have al
ready suggeste<S some  improvements 
in the shape of several amendments
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that I have tabled.  So, I do not want 
to take much time of the House.  My 
amendments are before  the House 
and the Home  Minister.  They are 
simple and at the same time very 
desirable, and I hope the Home Min
ister will give his attention to them.

I request the Government at least 
to allocate sufficient money to these 
councils so that they  can carry on 
developmentwork in the little sphere 
that has been allotted to them very 
smoothly and speedily.  I hope  the 
Home Minister will pay  careful at
tention to my amendments  in the 
second reading stage.

Shri Anandchand: I am grateful to 
the Home Minister for having given 
the present Parliament the opportu
nity  of  putting this  Bill on  the 
statute-book.  He is a busy man and 
he has become busier  still conse
quent to the reorganisation of States, 
but I am happy that  even  at the 
fag end of this session he has had 
time to bring this measure before us, 
although ten days ago we  did not 
have any inkling and I for one was 
losing hope and thinking that pro
bably he had forgotten the promise 
made in this House in  September 
last that he would try his utmost to 
put the Bill through this session. But 
he is a man of his word and he has 
truly reacted in that manner and I 
am happy the measure is now before 

us.

This Bill cannot fulfil the democra
tic aspirations of the people of the 
Territories to the same extent as the 
other Governments functioning in the 
States of India with  their legisla
tures and so on fulfil.  That limita
tion is inherent in the very scheme 
of things. We have accepted States’ 
reorganisation.  We have  made 
States in India and certain portions 
we have delegated to the  status of 
Union Territories, and the basic fun
damental  governing  these  Union 
Territories is that Parliament itself is 
to be their legislature and they can
not have  legislatures  or  popular 
Ministries as we call them.  But there 
was no reason why, short  of that 
legislature, some  provisions  could

not be made for  associating  the 
people * of these  Union  Territories 
with the day-to-day  administration. 
So, this Bill is a welcome  measure, 
and is a  welcome  step in  that 
direction, and will,  I hope,  fulfil 
those aspirations, though, as I  have 
stated at the very begin̂ g, it will 
fall short of their aspiration, especially 
in my area of  Himachal  Pradesh 
wherein an Assembly has functioned, 
where a Part C State has functioned 
with a legislature and a  Council of 
Ministers for the last four and a half 

years.

But, we  accept  the  proposition. 
We know that it is a temporary pĥ e. 
We are also aware that  the  Union 
Territories are there  only for the 
. time being, and that in the new con
cept of India that is emerging....

Shri L. Jogeshwar  Singh (Inner 
Manipur): How do you say that?

Shri Anandchand: These areas will 
have to be tagged on to the States. I 
have no doubt about it, in spite of my 
hon.  friend’s  remonstrations,  that 
India is going to have a  system of 
administration-----

Shri L. Jogeshwar ^gh: Himachal 
Pradesh will go to Punjab.

Shri Anandchand:-----which is uni
form throughout the  country, which 
gives the people the  opportunity to 
rise to their full stature in their in
dividual areas, which gives them the 
right to become Chief Ministers and 
other Ministers, to legislate for the 
areas from which they come, and so 
on.  Therefore, I  look  upon  this 
measure as a stop-gap arrangemrat, 
and I shall now try to put  brfore 
the House  my own  views  about 
things as they are m this Bill.

One thing which I particularly wel
come is the non-inclusion of  any
thing like non-official advisers in th6 
administration.  It is an  obnoxious 
thing, and it is -wronB to have non
official advisers attached  to the ad
ministrator.  At the time  when the 
Home Minister made his  statement 
in September last, he was not quite 
deal in his mind whether the ad
ministrator appointed by the Centre
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could not be assisted in the day-to- 
day administration by some  sort of 
non-oflficial advisers.  I am glad that 
In the scheme of this Bill, they are 
out.  I also hope and trust that the 
anomalies that are now being con
tinued in the Territories of Manipur 
and Tripura in the form of these non
official advisers will  speedily come 
to an end.  They have  now  been 
given the powers, or I  should say, 
the  privilege, of  standing up  as 
Members of Parliament.  We passed 
the Bill only the other day remov
ing any disqualifications  that might 
be there.  Although I did not think 
there was any disqualification attach
ed to their offioe, yet, to  make i* 
certain, the  Representation of  the 
People  (Miscellaneous  Provisions)
Bill has made it clear that they can 
stand.  I trust they will go to the 
people, seek a vote of confidence, if 
they are worth the name, and come 
to this House as the representativG- 
of the people, but there would be no 
question now of association of non- 
ofl&cial elements in sharing the ad
ministration of a  Union  Territory 
with the administrator, when we are 
already making a three-tier govern
ment as conceded or as conceived in 
the Bill.

The three tiers are the local-govem- 
ment, the local self-Govemment, as 
I may call it, the State Government 
and the  Union  Government  The 
fimctions of the Union  Government 
for these Union Territories are now 
going to be discharged by  Parlia
ment here.  So far as the functions 
of the State  Government are con
cerned, they are going to  be dis
charged by  the  administrator in 
consultation and  close collaboration 
with the Members  of  Parliament 
who have already been  constituted 
into advisory committees for  these 
areas.  As for the local functions up 
to the stage of the Territorial Coim- 
cils, there will be the panchayats at 
the very bottom, and over them the 
Territorial Coxmcils are going to  be 
relegated to the sphere of the Union 
Territories.  So, to my  mind, • the 
picture is complete, and I hope there
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will be no effort on the part of in
terested people or vested interests to 
again try to open up this avenue of 
non-official advisers  with  all  its 
shortcomings and with all the bicker
ings that it brings.

With yoiir permission, I would like 
to say a few words about the scheme 
of the Bill, as I see it.  I think it 
can  roughly be  divided into  five 
parts, firstly,’ the constitution of the 
Territorial Councils,  secondly, their 
powers and fimctions,  thirdly, their 
procedure and staff,  fourthly, their 
functions, and fifthly, their  control.
I would like to say a few words on 
each of these.

Regarding the constitution of  the 
Territorial Council, the Bill makes a 
provision of 40 members for Himachal 
Pradesh and 30 for each of the Union 
Territories of Manipur and Tripura. 
The Home Minister was pleased  to 
say just now that he proposes to raise 
the strength in the case of Himachal 
Pradesh to 41.  I have no objection to 
the raising of the strength, but I want 
to bring to his notice one fact which, 
perhaps, has been overlooked,  and 
that is, that in Himachal Pradesh, the 
seats reported to be reserved for the 
Scheduled Castes are 12, and those for 
the others will be 28.  In other words, 
if we have 41 seats, one extra-consti
tuency would have to be made.  But 
I think there is a  little mistake in 
that.

At the present moment, in Himachal 
Pradesh, we have 32  constituencies 
and 41 members.  In 32 constituencies, 
we have 32 general seats, and there 
are only 9 Scheduled Castes seats. The 
basis is that, according to the Presi
dent’s Order of  1951, the  Himachal 
Pradesh Scheduled Castes population 
was estimated at 2,37,000.  Under the 
provisions of the Scheduled Castes and 
Scheduled  Tribes  Orders  (Amend
ment) Act, which Parliament passed 
only in the last session, this population 
was increased from 2,37,000 to 3,20,000 
Therefore,  this  provision  of  12 
seats is all right, because it conforms 
now to  the  ratio of the  Scheduled 
Castes population  of  3,20,000 to the
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total population oi 11,09,000.  But, to 
have 12 seats, we shall have to rear
range a number of constituencies, if 
the total number is 41.  Therefore, it 
would not be quite correct to say that 
if we raise the number to 41, we may 
make them on  the old  pattern,  I 
belive some kind of a delimitation of 
the constituencies will be necessary. 
Therefore, what I was going to urge 
was that rather than have  an odd 
number of 41, the number might be 
increased to 42, and some constituen
cies would have to be rearranged for 
the very reason that I have put before 
the House.  While the clauses are dis
cussed, I hope the Minister would take 
this fact into consideration.

Mr. Chairman: The  Minister said 
that at present, there are 41 members.

Shri Anandchand: But the number 
of Scheduled Castes members is only
9 at the present moment.

Mr. Chairman: That does not matter. 
It means that the number of reserved 
seats being more, more constituencies 
are tagged together.  But delimitation 
may not be necessary for an individual 
constituency.

Shri Anandchand: That is for dou
ble-member  constituencies.  Single
member constituencies cannot be join
ed together for returning  a double
member seat.  So, some deHmitation 
of these existing constituencies into 
double-member constituencies will be 
necessary.  That is what I would like 
to submit.

I do not want to say anything about 
the principles, so far as the nominated 
members are  concerned.  My  hon. 
friend from Tripura was very vehe
ment that there is a scheme or there 
is a card up the sleeve of the Home 
Minister to introduce  some kind of 
undesirable element or Government 
supporters into the Council and that 
probably, if it was justified in the case 
of Manipur and Tripura, there was no 
justification in Himachal ,Px*adesh.  I 
do not subscribe to that vî .

3743 Territorial Counils
Bill

In Himachal  Pradesh, beside the 
Scheduled Castes population, we have 
a large tribal population of  about 
30,000.  In the amendment which  I 
would be moving later on, I  have 
tried to suggest that some of these 
members, if they are to be nominated 
at all,—of course, I do not stand for 
the non-official elements, if they are 
not there, so much the better, but if 
they are to be there—may be from 
among the Schediiled Tribes. My sug
gestion is that at least a couple of seats 
in the case of Himachal Pradesh might 
be given to the Scheduled Tribes who 
are a very backward people and who 
would otherwise remain unrepresent
ed.  The Minister himself has  gone 
and seen some of them in  Champa. 
So, I shall not repeat it But that  is 
my suggestion about this matter.

About the functions and powers of 
the Territorial Councils, it is a com
prehensive list. Of course, more items 
could easily be added; there are in
numerable items, but I have  been 
looking through the Bombay Mimi- 
cipal Corporation Act, and also  the 
Punjab District Boards Act, and I find 
that the powers are no whit less than 
they have in these two areas; they 
are a little more in certain directions, 
as the Minister pointed out.

There is, however, one  exception 
which I would like to put before the 
House, and that , is about agriculture. 
In these functions, there are items 
like agricultural fairs, irrigation for 
purposes of agriculture and so on, but 
agriculture itself, the improvement of 
agriculture, the problems of agricul
tural farms and so on are not there; 
at least, I have not been able to find 
them in the functions and powers of 
the Council.  I would request that 
these three items also may be added.

Pandit Thakur Das Bharffava (Gur- 
gaon): Item XVIII reads:

“fairs and agricultural and in
dustrial exhibitions and the esta
blishment  and  maintenance  of 
model farms;”.
••
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So, model farms are there.
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Slui Anandchand: Model farms are 
ther/B, but not the Agriculture Depart
ment, as we understand it.  That was 
what I had in mind, not only farms, 
but the Agriculture Department as i. 
whole.
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The three areas for which  these 
Councils are going to be constituted 
are agricultural  I have not  much 
idea of Manipur and Tripura.  But, 
so far as Himachal Pradesh is con
cerned, more than 90 per cent, of the 
area depends on agriculture.  I think 
it would be a welcome addition,  if 
certain more powers to these Councils 
were given in the field of agricidture.

Then I will come to the Chief Exe
cutive OflEicer or what I have termed 
first as ‘The Procedure and the Staff. . 
Now, my hon. friend was rather cri
tical of the Chief Executive Officer, 
and he was also of the view that the 
Chief Executive Officer must be  a 
member of the Council itself.  I do 
not  subscribe to that view for two 
reasons.  One is that the Chief Exe
cutive Officer is a person who has to 
carry out the directions as well as the 
decisions of the Council.  He must 
necessarily be a functionary and an 
employee; he cannot be a member.

Then so far as the other point was 
concerned, about control, I agree that 
at the present moment, the Bill, as it 
is worded, gives a | majority or asks 
for a I majority of the total members 
of the Council before the Chief Exe
cutive Officer can be removed.  I 
think that is too harsh a provision. 
Perhaps we have overstated the limit 
which is required, for two reasons. 
One is that under the Constitution— 
let us take article 61 of the Consti
tution—even our highest  dignitary, 
the President of India, can be  im
peached by either House by a 2|3rd 
majority and removed from office.  I 
do not think the Chief  Executive 
Officer can be a functionary or digni
tary higher than he.  But that is a 
very minor question-

The other point that I wanted  to 
make was that we should not give to

these Chief Executive Officers a cer
tain amount of continuity of tenure, 
unlimited tenure, by which vested in
terests are Created.  Therefore, what 
I would suggest is that in this matter, 
if the hon. Home Minister agrees—I 
have also tabled an amendment  to 
this clause—the Chief Executive Offi
cer may be appointed, as he is ap
pointed in the Bombay Municipal Cor
poration, for a renewable period  of 
three years.  That renewable  period 
gives an opportunity to the people who 
are dealing with him to decide, with
out bringing in a formal resolution 
for his dismissal,  which looks very 
awkward, I believe, to the Admini
strator or the Government of India, 
on the ground that the person has not 
been able to discharge his functions 
quite correctly, that the renewal may 
not be granted after three years. That, 
I would suggest, is one method  to 
cope with the the criticism that a man 
who is there for all time and who 
thinks he is irremovable, except  by 
a }th majority—which will be. very 
difficult to obtain—cannot be remov
ed; that, I think, would be a better 
method of seeing that he  does  not 
transgress the limits of propriety, and 
the Council is also given an opportu
nity every three years to voice  its 
views about the Chief Executive Offi
cer before he is reappointed to the 
post.

Regarding finance, I have only two 
points to make.  One is that finance 
naturally is the backbone of any Cor
poration, Territorial Council or  any
thing that we can construct.  And as 
T see, according to the memorandum 
which the hon. Minister has appended 
to the Bill, the idea is....

Mr. Chairman: The hon. Member’s 
time is up. '

Shri Anandchand: I will finish in
four or five minutes.

Mr. CluUnnan: There are  other
Members also who want to speak.



Shri Anandchand: Then I will finish 
in two minutes.

3747 Territorial Councils
Bill

action was proposed to be taken on 
them.
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About this financial provision, what 
I was going to say was this, that at 
the present level of revenue, they say, 
Rs. 11 lakhs for Himachal Pradesh, 
Rs. 5 lakhs for Manipur and a few 
lakhs  for  Tripura.  I am not going 
into the financial  position of those 
States.  But in Himachal Pradesh, I 
know that primary  and  secondary 
education cost Rs. 50 lakhs in  the 
budget for 1955-56.  This amoimt of 
Rs. 50 lakhs was being spent in that 
area or in my area for primary and 
secondary education.  Then there are 
other expenses on agriculture,  on 
farm and on various matters, public 
health and so on, which are going to 
be entrusted to the Council.

So my submission is that more fin
ancial powers so far as the taxation 
field is concerned may be given; if it 
is not taxation, then the giving away 
of the net proceeds of several items 
which I will suggest in due course may 
be considered to fill up the financial 

gap.'

Lastly, I would say as regards con
trol that the Territorial Councils are 
a new experiment.  We have had a 
legislature in Himachal Pradesh. That 
was functioning in a different manner. 
So far as Himachal Pradesh also is 
concerned, it is a new  experiment. 
Therefore, mistakes may be commit
ted.  So what I submit is that in this 
control, there is a provision for  the 
supersession of these Coimcils.  Of 
course, in every Act which Grovem- 
ment makes, if the people who  are 
elected do not behave properly,  if 
they do not discharge their functions 
properly, supersession is‘ there.  But 
what I wanted to request this  hon. 
House  and  to  suggest to  the hon. 
Minister lyas that so far as superses
sion was concerned, the clause might 
be rewarded so nicely or rewarded so 
properly that no supersession of these 
Councils was effected without giving 
them due sind reasonable opportunity 
to explain their position or to explain 
their conduct on which this extreme

These are all the observations  I 
want to make on this Bill.  I am sure 
it will come as a great fillip to local 
self-government  in  these  areas, 
although it fails short  of the aspira
tions, as I have already said.

Shri Rishann: Keishinff (Outer Mani
pur—̂ Reserved—Sch. Tribes): I con
gratulate the hon. Minister on bring
ing forward this Bill in the current 
session of Parliament.  But as far as 
the provisions of the Bill are concern
ed, I am rather disappointed. I think 
the people of Manipur  and  otĥ 
Union Territories also will feel the 
same.

It is quite natural that the people 
of the Union Territories are disap
pointed with this Bill, because for the 
attainment of freedom they had sacri
ficed as much as the people of any 
other part of the country.  Take the 
case of Manipur.  We have had  in 
deience of the freedom of this coimtry 
such patriots  as  Bir  Tikendrajit, 
Powna, Thangal and so many' others 
who sacrificed their lives.  About 30 
years back. Rani Guidelo came for
ward with ĥ  brother and people and 
fought the Britishers.  Again in 1939, 
thousands of women from  Manipur 
came forward to fight the Britishers 
for the sake of the freedom of the 
country.

In spite of all these efforts of theirs 
for the liberation of the country, this 
is how the Government of India have 
treated them.  After the attainment 
of independence, these parts of  the 
country were .constituted linto Part 
C States.  The people were denied all 
the democratic rights.  So they began 
to feel that they have been treated as 
shudras among the citizens  of  the 
country.  This wrong was committed 
on the people.  Gross injustice  was 
done to them.  The hill people  and 
plains people of Manipur, in 1954, in 
order  to  correct  these  wrongs, 
launched a peaceful and non-violent 
sat̂ragraha.  Hundreds of people faced
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bullets and imprisonment.  They have 
been patiently waiting with  high 
hopes and expectations about this Bill. 
Now the Bill that is before us shows 
that its provisions can never fulfil the 
aspirations  of  the  people for  ful- 
fledged assembly.

Coming to the Bill itself, I am not 
optimistic about the successful  and 
smooth working of the Council. There 
‘ is too much interference from  the 
Centre, and from the Administrator. 
The powers given to the Council are 
so limited that they won’t be able to 
do anything in order to satisfy  and 
fulfil the aspirations of the  people. 
The Bill envisages that the  Central 
Govermnent are to nominate four per
sons.  So far in Manipur, the tribal 
people have had separate seats  for 
Council as well as for  Parliament. 
There is ho need for any reservation, 
and I do not understand Why the Cen
tral Government wish to  nominate 
four other persons, besides the  33 
memers  selected on adult suffrage. 
The Home Minister has given an ex
planation about it, but I am not satis
fied with it.  I know what nomination 
is and people know it too.  Nomina
tion always means putting their own 
men, their own yes-men.  That will 
simply strengthen the grip of  the 
ruling party; I do not  mean  the 
Congress Party only, but  whoever 
rules.

So, the word nomination should  be 
altogether dropped.  Nominated mem
bers will not be sitting there without 
getting anything.  They will claim 
the same rights as the other elected 
members are having  or  enjoying. 
So, they will have to be paid some re
muneration or something of that sort. 
I feel that this is not only undemo
cratic but also a waste  of  public 
money.  Therefore,  that  provision 
should be altogether dropped.  We do 
not require any reservation for any 
section of the people as there is suffi
cient reservîon already there.

The Central Government can norni- 
nate a Chairman of the Council, as
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provided in this Bill.  This is some
thing which we cannot  think  of. 
There are, for example, in Manipur 30 
elected members, each of whom re
present 10,000 people. They have been 
elected by the people and are sitting in 
the Council, and now to preside over 
the meeting of the elected members 
you want to put somebody who does 
not respresent anybody in the State. 
That is also quite undemocratic. There 
should not be any such provision in 
the Bill.

On the first day of the meeting of 
the Council, the “Administrator  can 
preside, and then a Chairman who will 
command the confidence of the majo
rity of the elected members of ihe 
Council -can be elected.  That is 
very simple thing.  Therefore, I  am 
opposed to the provision as given in 
this Bill that a Chairman may  be 
nominated by the Central Govern
ment.  That provision should be ddSfe- 
ted.

There is also interference, as I said, 
from the Chief Administrator. Every 
time the Administrator attends  any 
such meeting, he shaU preside  over 
the meeting—that is what is stated 
here.  I have no objection to  the 
Administrator attending the meeting of 
the Council, and addressing the Coun
cil occasionally, but to say that the 
Administrator often comes and when
ever the Administrator comes,  the 
Chairman elected by the representa
tives of the people should vacate and 
go somewhere else,  allowing  the 
Administrator to sit there, is some
thing funny. The hon. Minister should 
also look iifto this and delete that por
tion of the Bill, because, as I said, the 
man who does not represent  any
body, the man who is deputed from 
here going and dislodging the Chair
man elected by the people is some
thing which the people will  resent. 
Not only the elected members but the 
people as a whole will resent  such 
action, and, therefore, that  portion 
must be removed from the Bill.
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The Council also must be  given 
power to remove the Chairman.  I 
feel that there must be a provision by 
means of which the Council can re
move the Chairman when he does not 
command the confidence of the Coun
cil.

Even for the removal of the Chief 
Executive Officer you have given the 
voting strength figure as three-fourths. 
That is too high, and it should  be 
only two-thirds.

I also feel that the appointment of 
the Chief Executive Officer  should 
not be made by the Administrator but 
by the Council.  He is the most res
ponsible officer and he should be ap
pointed by the Council and his re
moval can be effected by the Council.

The principal officers are to be ap
pointed by the Coimcil, but the Chief 
Executive Officer by the Administra
tor.  I do not know why this division 
is there.  The whole of the appoint
ments, that is, of the Chief Executive 
Officer and the principal officers, must 
be made by the Council and not by 
the Administrator, and the  Council 
should have the full power to remove 
tliese officers.

Again, coming to the financial 
pect of the Bill, 10 per cent, of the 
net revenue has been given to the 
Territorial Council, and the result is 
that Manipur will get about Rs.  5 
lakhs.  With this amount of Rs. 5 
lakhs I do not know what they will 
do.  Even for the construction of a 
bridge, it requires Rs. 5 lakhs or more 
in Manipur and in some of the hilly 
areas.  You have kept only Rs.  5 
lakhs at the disposal of the Council. 
They will not be able to do anything 
with that amount. Therefore, I request 
that more money should be allotted, 
more funds should be kept at the dis-** 
posal of the CouncIT because, the pro
gress, development and smooth work
ing of the Council largely  depends 
upon the financial position.  There
fore, I request that the hon. Minister

may give more resources and provide 
more funds to the Coimcil.

Shri Tek Chand  (Ambala-Simla): 
After having examined the  various 
provisions of the Bill and after hav
ing endeavoured to probe into  the 
spirit and the principle  imderlying 
this measure, I can only lend it  a 
qualified suppŜfl.  It has no doubt 
certain good features.  It has endea
voured to supply a void that had been 
created in consequence of the creation 
cf the union territories and yet  that 
void is not sufficient to satisfy aU the 
democratic urges of the people.  It is 
a sort of via media which leaves a 
person’s appetite only half satisfied 
Though this Bill deprives the members 
of the Territorial Council of all legis
lative powers, in effect it provides, in 
a new manner, legislation by resolu
tion.

When we turn to the subject which 
are within the control and admini
stration of the Territorial Council as 
provided by clause 28, they are so vast, 
so multifarious, so varied that I have 
my doubts as to the effectiveness of 
the Council to undertake full  and 
satisfactory control'and to administer 
it with any efficiency.  I know that 
this measure is patterned and modelled 
upon Corporation Acts  in  various 
Presidency towns.  It is very much 
analogous to them.  But the framers 
of this Bill seem to have missed one 
point, and if I may say so, that point 
intimately relates to Himachal Pra
desh. No doubt in the matter of popu
lation, Hi lakhs may be just a little 
more tĤ half the population of the 
town of Delhi.  Nevertheless, one feet 
must not be lost sight of.  Himachal 
Pradesh has got a vast territory ex
tending to 10,000 square miles.  Will 
it be  within- the  beat,  will  it be 
within the reach and effiective control 
of this Territorial Council, especially 
ŵhen the terrain is mountanous, diffi
cult of negotiation?  As the modes of 
communication are few and far bet
ween, I do not know whether  this 
huge  administration  and  control 
shouW be entrusted to a CouncU like 
that
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If you turn to the subjects  which 
fall within the jurisdiction of  these 
Councils, you will find that there are 
subjects like the construction  and 
maintenance of rope-ways, tramways 
and other means of transport with the 
previous sanction of the Central Gov
ernment.  I am glad in a way that the 
subject of rope-ways about which I 
must have been advocating for  thê 
last many years has at least found its 
place on paper.  These aerial rope
ways and other similar means  are 
very much needed in  mountainous 
areas.  But my fears gwe that it may 
not be within the intellectual or ex
pert competence of these  Councils; 
they may not be able  "initiate this 
novel and new scientific  mode  of 
transportation.  Then again, I notice 
that a vast subject like the reclama
tion of soil and the preservation of 
forest, improveinent of livestock, etc. 
is entrusted to this Council.  It re
quires the expert personnel of the 
Centre to undertake these vast and 
varied imdertakings.  It will not be 
within the effective purview of  the 
Council.

As pointed out  by  Shri Anand- 
chand, my distinguished  neighbour, 
regarding agriculture, no power  is 
being given to the Council.  It might 
have been well within its com̂tence. 
It is not sufficient that they may be 
able to control the fairs and agricul̂ 
tural and industrial exhibitions or the 
few scattered model farms  in  the 
territory.  It will not serve the pur
pose.  With respect to  agriculture, 
they should be able to educate  tb̂- 
common man extensively and that i? 
a subject which ought to have been 
entrusted to this Counoil.  Not only 
agriculture to which Shri Anandchand 
confined his remarks but also orchards 
should- have been included.

In Himachal Pradesh, there  are 
good fruit orchards.  There is plenti
ful scope for multiplying such  or
chards.  That  is  a  subject Which 
can  well  be  left  to  this Coun

cil  and I have  no  doubt  that  it 
will discharge its functions effectively.

Regarding  clause  53—power  to 
supersede Territorial Council—I feel 
that the language is all embracing, if 
not unjoSt altogether.  The existence, 
continuance or supersession of  this 
Council is dependent upon the sub
jective satisfaction of the  Central 
Government and the Central Govern
ment  must  necessearily  function 
through its Administrator.  It is for 
him to express his dissatisfaction or 
disapproval of some of the measures 
and the Council stands superseded.  I ' 
feel that the principle of audi alteram 
patrem ought to have been incorpora
ted in some form or the other in this 
Council.  An opportunity should  be 
given to the defaulting members' 'of 
this Council to show cause why  the 
Council should not be superseded.  A 
provision to that effect ought to  be 
incorporated because it may very well 
be said that supersession may be th‘e 
result or consequence of some tug-of- 
war or some power politics as bet
ween the Administrator on the one 
side and the Council on the other.

Regarding the seamy side of  the 
Bill, the unsatisfied  side  of  the 
legislative hunger of the people, I feel 
that it would have been a lot better 
so far as Himachal Pradesh  is con
cerned if it had been joined  with 
Punjab and made into a third region.
In Punjab today, in which  PEPSU 
has merged, the population  does not 
exceed a crore and si3fty lakhs.  If 
the population of eleven lakhs  is 
added from Himachal Pradesh,  the 
total population will not exceed two 
crores. Tl ̂ ould have, been in  the 
fitness of things if Himachal PrafQesh 
had been added to Punjab and  the 
wishes and the aspirations  of  the 
people of Himachal Pradesh had been 
guaranteed by giving them a third 
region. Call it the Hill Region, if you 
like.  We have already got two reli
gions—the Punjabi Region and  the 
Hindi Region.  We may as well have 
a Hill Region.  That would have met
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 ̂M
and satisfied their legislative aspira
tions aiid democratic  desires  They 
would have been at par with the other 
citizens in this country.

I may bring it to the notice of ttie 
hon. Minister and the hon. Members 
present that only recently there was a 
labour conference at Simla.  They 
demanded a third region for Himachal 
Pradesh in Punjab.  Again  a large 
number of members of the legislative 
assembly—erstwhile  legislative  as
sembly, I should  say—of  Himachal 
Pradesh,  very  prominent  public 
workers and members of the District 
Congress Committees are anxious and 
have expressed their desire  to  the 
Central Government that there should 
be a third region created so tha* the 
people of Himachal Pradesh may join 
their kith and kin in the bigger Pun
jab and share in the enjojrment of the 
democratic rights  coupled with  the 
preservation and protection of their 
special interests so that this back
ward area may have full scope  for 
development and expansion  without 
being spoon-fed, if I may say so, bv 
the niggardly measures as adumbarat- 
ed in this Bill.  With these remarks,
I lend my qualiBed support to  this 
BilL
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aw m  'TTJoTT ?ftT ^
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 ̂OT  *TRT ^

 ̂̂ ?fV̂ v3n«̂t ̂ md

I ̂ ̂ ?n ̂  7ĵ I ̂   K̂̂rt

f R̂ # T̂   ̂ ̂ ̂

tV'TT ̂  '3TRT I 3̂?T%  ̂ 2

 ̂ ^...

 ̂ TWI  (n>îl*T) :  ?rnT eft

’’17̂ ̂ 1̂ f^r  ̂5T̂ ̂ 5TR %

favn̂r. ̂  ?

'ifw 6î <  fW  : %T

 ̂  ̂  H ̂   7m ̂5TrffT
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 ̂ ̂  ? ̂.fT t   ̂ =^T f ?fK

5T%̂  ̂W«? %  fer 5THT
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 ̂̂  wm  T̂T̂̂fV  ^

^ ̂  I  t  ffT 5iT̂ apT f
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vrrl̂’RiT ̂if̂ Hii TO ̂   # snfim

^WV ̂  2?̂  ?T]|V TTOT t f̂tVRPTT

^HT ^nf̂  ?rrft»   ̂  ̂ Tîdf{ 

 ̂3fy %  ̂   ̂<iiifajff % I fftr 
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9̂% d>4f. *ftr  'RnTTiPT  I
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TOP ?T̂55r̂ f̂vTRT ̂ rr̂  f 1

 ̂ W fir̂ % *HN  ô  “tt̂  

E VPqT33T  ̂  fT<?!THI

r̂r̂ I 1w9iv zf̂ ̂  I ;

“subject to the rules made by 
the  Council  for  the  purpose, 
except from any person  against 
whom  a  reasonable  suspicion 
exists, that he has committed an 
offence imder the Act.”
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V̂TT̂Y ̂    ̂ f̂ Rft ̂  <RW

^  ?Tî  ̂  ̂ %
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“Except from any  person  againsU; 
whom a reasonable suspicion ezista*’ 
that he has  committed  an  offence 
under the Act”.
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dTp+̂’î M ÎRT ̂rm ̂ i  %
I % # %HWT ̂

*qr̂dl f 
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"In addition, clause 37 provides . 
ttiat the Central Government may 
make such grants to  the Coun> 
dk as it may think fit.”
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Some Bon. Members rose.

Mr. Chairman: I will now call up
on the hon. Minister to reply, because 
there are amendments and Msmhers

Bm

can have an opportunity of speaking 
later.

Shri L. Jogrê war Sin̂h: You gave
an opportunity to the Member  ̂r.n? 
til; otner party.  From the Congres.s 
I wish to say a few word.*?.

IVIr. Chairman: I cannot  recognise 
parties for this puipose..

Shri L. Jôeswar Sinffh:  I  will
ponciude _ in five or  six  minutes 
Another gentleman from my  State 
was given an opportunity, so }et me 
be allowed a little time.

Shri U. M. Trivedi (Chittor): H is 
not a question of anybody speaking 
from any particular State;  it is a 
question of the principles involved in 
Ihe BilL

Mr. Chairman: So everybody will 
he allowed.  But we are hard pressed 
for time.  That is the trouble

Shri L. Jogeswar Singh:  I  will
finish in five minutes.

Mr. Chairman: Very well.  I hope 
he will finish in five minutes.

Shri L, Jogeswar Singh: I congra
tulate the hon. the Home Minister for 
bringing forward this Bill at the fag 
end of this First Parliament. Before 
going Into the merits and demrits of 
the Bill I should like to make a gen
eral observation with regard to the 
desires of the people of these terri
tories.  I am very sorry I cannot ap
prove of the provisions of the Bil], Lj- 
cause the people of these territories 
have for the last sevcâl years been 
demanding a responsible form of gov
ernment  But even some  form  of 
government like that of the Part C 
States has not been given in the Bill. 
So far as the desire of the people of 
Manipur is concerned, their reaction 
is against the provisions of the Bill.
I have received telegrams from  the 
Manipur Congress Committee in this 
respect and Mr. Chairman, I  may 
read out a telegram, because it con
tains the reactions of the people from 
thaf part of the country  on  thfo;
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matter.  These are tjie contents of 

the telegram:

“The Executive Committee have 
examined the Territorial Councils 
Bill. 1956 in some details (stop). 
As the said BiU falls far short of 
the political aspirations of  tho 
people who have been long putt
ing up a fight for democratisation 
of administrative set-up in Mani
pur, the Bill wiU never satisfy the 
Manipur people (stop). The Com
mittee therefore resolve that  the 
Ministry  of  Home  Affairs  be 
requested that the provisions of 
the now repealed Part C States 
Act,  1951  granting  democratic 
responsible  government  be sub
stituted for the provisions of the 
aforesaid Bill with necessary con
sequential changes  (stop).  Con-

These are the reactions of the peo
ple from my part of the country that 
I have received.  So far as the con
tents of the Bill are concerned. I have 
therefore to say that my people ar« 

not satisfied with ttigfiL

Coming to the  provisions  of  the 
Bill I should like to say that limited 
as we are under the scope of this Bill, 
we have nothing more to get at the 
present juncture.  But I should like 
to request the hon. the Home Minister 
that this should not b̂ the final Bill 
for the administration of these terri

tories.  It is only a prelude, a step to
wards the further  democratisation 
of these territories. And I should like 
Vie Second Parliament to see that a 
new Bill is brought forward, so thai 
these territories should be given ̂ at 
least a status analogous to that given 
in the Part C States Act of 1951. And 
I hope the hon. the Home Minister 
will bring forward this sort of amend
ment in the next Parliament; or he 
ghouM see in the next Parliament that 
an improved Bill is brought forward 
for the administration of theie terri

tories.

N<yw, coming to the details of ̂ the 
BiU, I have to say that the provision

regarding nomination has got certain 
objections.  We do not like the word 
nomination to be put in this  Bill 
Because, people will generally object 
to this type of nomination.  Also in a 
House of thirty members, if we  put 
four nominated members, then it will 
become thirty-four members; and the 
four or five nominated members will 
themselves form a quorum.  It won*t 
look nice. Of course, even though this 
provision about nomination is put in 
the Bill, it has lost its force in  the 
light of the announcement made by 
the hon. the Home Minister; because, 
he has said that these nominated mem
bers will have no powers of casting 
their votes for election of any mem
ber to the Rajya Sabha.  I welcome 
the announcement that these nominees 
will not have power to vote for a 
member to be elected to the Rajya 
Sabha. This is with regard to nomina
tion.

Another point I wish to mention 
is about the election of the Chairman. 
I think this Chairman from the very 
beginning should be elected by the 
members of the Territorial Coimcil. 
If the Chairman is nominated,  there 
will be no satisfaction to the  mem
bers who are already elected on the 
Territorial Council—̂because it  goes 
against the spirit of democracy. When 
you have powers for supersession  of 
the whole Territorial Council, why are 
you afraid of putting  an  elected 
Chairman from the very beginning? 
If the Council goes against the ex
pected  desires  and  aspirations 
or it is found undesirable and obstruc
tive, at any moment the Central Gov
ernment can supersede the CounclL 
So I think this kind of nomination erf 
the Chairman is not desirable.  It is 
highly objectionable.

The time at my disposal is  very 
short, but there is one matter  to 
which I would like to draw attention. 
I have given in my amendment that 
there should be some sort of publica
tion on behalf of the Council; that is. 
the proceedings of the  Territorial
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Council should be published.  If they 
are not published, all sort of rumours 
will go about, and some people will 
say the Council has passed such and 
such a thing and some others will say 
that they have not passed such things. 
So, in order to set at rest such rumours 
and reports which are unfounded, it 
is better to insert a clause that  the 
proceedings of the Council may  be 
published summarily, signed by  the 
Chainnan of the Council.

Another point is this.  The  funds 
allotted to the Council for its use is 
inadequate.  It is provided  that  10 
per cent, of  the revenues  collected 
should be given to the Council.  It 
should  be raised  to 20 per cent.  I 
hid a mind to move an amendment 
to this effect, but since it was a money 
natter, I did not do so.  But, I should 
lihe to draw the attention of the hon. 
Hone Minister to see that the fund
IS 'jicreaaed.

Rigarding the  powers of  control 
given  to the  Council  over  certain 
itenrs, I should like to mention that 
sonje important items had been omit
ted, namely, the matters relating to 
agriculture like the  reclamation  of 
IftivL development of orchards, settle- 
nept of land to the landless people 
efc. These  are  very  important 
matters in the day-to-day administra
tion.  There are lots of orchards  in 
the hilly areas as well as in the plain 
areas belonging to the people who 
are poor.  The preservation of these 
orchards is a very important matter. 
1 should like to bring to the notice 
of the hon. Minister that the list of 
the powers  given  to the  Council 
should be expanded so as to include 
•ttie new items I have suggested.

Another  point  is  regarding  the 
Press,  Nothing has been mentioned 
here in this Bill regarding Pressmen 
being allowed to follow the proceed
ings bf the Council.  I think it will 
bs belter to allow Pressmen to follow 
the  jiroceedings  of  the Council.  I 
We moved an  amendment  to this 
eflkct.
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Mr. Chairman: The hon. Member
can speak on the amendments during 
the second reading stage.  He wanted 
only five minutes and now he is going 
on.  I have to allocate time.

Shri L. Jogeswar Singh: I will con
clude in three minutes.

This Bill is aiming  at the  demo- 
cratisation of the administration  at 
the lower levels, which is very wel
come.  But  my fear is  that  there 
may be a lot of interference between 
the  Chief  Commissioner  and  the 
Council.  In order to avert this inter
ference, I would  request the  Home 
Minister to appoint an administrator 
from the public.  In that case, there 
would be less interference  and  the 
administration would be carried  on 
liarmoniously.  If there is a popular 
administrator  appointed  from  the 
Dublic, there will be harmony between 
t-he Cô cil and the public.  This is 
one of the points I want to raise.

' In this Bill, nothing has been pro
vided about the day-to-day administra
tion of Manipur.  The administration 
is left entirely to the Chief Commis
sioner.  The Bill aims at having  an 
autonomous  body, which will  have 
nothing to  do with the  day-to-day 
administration of the territory.  The 
entire administration is to be carried 
on by the Chief Commissioner  him
self.  Nothing has  been  mentioned 
here  whether  there  will  be  any 
advisers to advise the Chief Commis
sioner or not.  I think that is more 
or less an open issue; this Bill  has 
nothing to do with it.  I think that 
some mention  must  necessarily  be 
made about it, so that there may be 
less objection and less criticism from 
the side of the public in case advisers 
are appointed.  People will be satis
fied at least to some extent if it  is 
mentioned here that  there will  be 
advisers  to the Chief Commissioner, 
who will be popular representatives 
of the people.

Pandit G. B. Pant: Sir, many matters 
of detail  have been  raised in  the
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course of the speeches delivered dur
ing the last hour and a half.  1 will- 
not go into them at this stage as, with 
regard to everyone  of  them,  there 
are amendments and it will be only 
waste of time if I repeat the same 
arguments twice, once now and again 
when the amendments are moved. So, 
I will leave those points for the time 
being for the later  stage.  I  hope 
hon.  Members will  not  misunder
stand me; I only want to save time 
and to deal with every point as it is 
raised in a pointed manner.

I am afraid liiat there is some mis
apprehension about the scope or the 
purpose of  this  Bill.  It  must  be 
remembered that we are not writing 
on a clean, blank slate today.  This 
Bill carnes  out the wishes of  this 
House as they had  been  expressed 
more than once.  The provîons  of 
this Bill have been framed  keeping 
in view the proposals of the States 
Reorganisation Commission, the Joint 
Committee and the two  Houses  of 
Parliament itself.

It is too late in the day to raise the 
question of legislation.  It had been 
decided by all concerned that legis
lation will vest in Parliament itself. 
So far as these areas are concerned, 
the Parliament will be seized of the 
powers of legislation and all laws will 
have to be passed by. the Parliament 
itself.  So, so long as that  decision 
stands, there cannot be a legislative 
assembly.  It was also decided  that 
we should have a  Corporation  for 
Delhi and Territorial Councils to deal 
with matters  primarily of  a  local 
character for these  areas.  As  hon. 
Members  may  be  remembering, 
according to the  proposals  of  the 
States  Reorganisation  Commission, 
Himachal Pradosh was to be merged 
in the Punjab and Tripura in Assam. 
Out of regard, however, for the views 
of the people of  Himachal Pradesh 
and Tripura,  these  territories  haa 
been kept apart.  It is out of defer
ence for their oft-repeated and express 
jiNLshes that we have disregarded̂ the 
îommendation of  the Commission

and maintained their separate entity 
and existence.  In the circumstances, 
*. had thought that the step  that we 
i»ad taken would be appreciated  by 
the representatives of these areas.  I 
still believe that they are presianably 
satisfied with the Bill  that I  have 
brought.  So far as the comments are 
concerned, I would be surprised  if 
any suggestion-; had been made. They 
are very resourceful, intelligent and 
ingenious people and they can  cer
tainly make proposals with a view to 
get the Bill  improved and it is  my 
duty to take every suggestion that is 
made by  any  single Member  into 
consideration and to attach as much 
of weight to it as it Reserves.  So, I 
shall  see v/hat can  be done when 
these amendments are moved.

I would like to say that so far as I 
am concerned, I do not want to intsr- 
fere with the affairs whether  of a 
State, or of a Territorial Council or 
of a Corporation.  The more  ptople 
leam to stand on their own leg«, the 
better for  the country and for the 
Central  Government.  We  do not 
want people to  lean on the  Ctntre 
too much.  They must also be roWlst 
people capable of standing on tWr 
own legs, going forward and matî- 
ing ahead.  We have only the d ê 
to enable people to run fast and jiot 
to tie them  down to any particuar 
constitution or any particular measuie.

• Nothing can  be said  to be ever
lasting in this world.  These Bills too 
will be improved and we will all be 
glad to do v/hatever may be necessary 
in order to satisfy the wishes of the 
people, but let us not under rate the 
importance and the magnitude of the 
step that is being taken.  It is of f 
far-reaching character.  It gives thei( 
executive powers without any S02 d 
interference from any other (fiĉ'tei 
It is something which has nop beeJi 
tried.  So far as these States ac con
cerned we know that there art ŝ - 
supporting and self-respecting peo{le 
living in them and we want tllenĵ io 
take the burden of administerinl 
affairs themselves.  But we have jto
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see that we carry out the wishes  of 
Parliament.  We move in a  manner 
that is in their interest and also in 
the interest  of  the  country.  With 
these few remarks I would like hon. 
Members to really receive — I would 
not say welcome, if that word is con
sidered to be somewhat flamboyant— 
this measure with goodwill, in a spirit 
of  cordial  co-operation  and  with 
determination  to work it  out in  a 
manner  as  to  enable  us  to  join 
together in further improving, enlarg
ing and making it better. ̂

Mr. Chairman: The question is:

“That the Bill  to provide for 
the establishment of  Territorial 
Councils in certain Union Terri
tories be  taken into  considera
tion."

The motion was adopted.

Clanse 2— (Definitions)

Mr. Chairman: We shall now take 
up  clause-by-clause  consideration. 
There are no amendments to clause 2. 
I shall, therefore, put it to the vote 
of the House.

The question is:

“That clause 2 stand part of the 
Bill”.

The motion was adopted

Clauses 2 was added to the Bill.

Clause S— (Constitution of  Terri
torial Councils and their composition.)

Pandit G. B. Pant:  Sir, I beg  to
move:

Page 2, line 20—

for  “forty** substitute  “forty- 
one**.

As  I  have  already  stated,  the 
strength of the Legislative Assembly 
of Himachal Pradesh stood at forty- 
one.  I do not want to disturb  the 
existing constituencies.  If the figure 
were to be  now forty,  then  some 
changes in the constituencies will have 
to be made.  In order that elections 
may be held simultaneously for  the
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Lok  Sabha  and  the  Terntoriil
Coimcils, I consider it adrlsabl«  to 
have an equal number of constituen
cies for  both.  That  is why I  «m 
changing forty to forty-one.
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Shri Anandchand: May I bring  te
the notice of the hon. Home Minister 
something which I said in his absence?

Mr. Chairman; Is there any amend
ment of his?

Shri Anandchand:  I only want to 
submit that the  present nimiber  of 
constituencies in  Hamachal Pradesh 
is  thirty-two  and  the  Scheduled 
Caste Members are nine, thus making 
forty-one.  Now, under this Bill il it 
is passed into an Act, the number of 
Scheduled Caste  members  will  be 
twelve.  Therefore, the present con
stituencies will not fit in twelve; some 
change will have to be made in any 
case—that is what I am submitting. 
I have no quarrel with the ntmiber ot 
forty-one.  In my opinion by bring
ing in the nxmiber of 12 for the Sche
duled Castes, some adjustment  will 
have to be made in any case.  Thai 
is what I want the hon. Home Blinia- 
ter to bear in mind.

Pandit G. B. Pant:  I had that in
mind.  What I think might be feasible 
would  be to  have  three  double
member  constituencies, to  combine 
six constituencies into three, each of 
them returning one Scheduled Caste 
member.  So,  the  number  will 
remain the same and there would be 
no need of fresh delimitation of these 
constituencies.  In that manner  the 
process could be speeded up.  ^

Shri Anandchand:  I beg to move: 

Page 2— 

for lines 20 and 27 substitute:

“(3) The Central  Government 
may nominate  not  more  than 
four persons to  be members of 
any Territorial Council so  how
ever  that  they  are  all  non
officials and at least two of them 
represent  the  Scheduled Tribes 
of  the  Union  Territory  of 
Himachal Pradesh.**
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Sliri BIren Dtttt (Tripura West): I 
beg to move:

Page 2—T

omit lines 26 and 27.

In the case of Tripura, Manipur and 
also Himachal Pradê the Scheduled 
Caste and Scheduled  Tribe  people 
are getting elected in fair nmnbers, 
because  the  constituencies  are  so 
divided that  they : will  have  their 
representation in any case.  Especially 
after the  influx of  refugees  from 
Pakistan, there is every likelihood of 
their getting their representation.  I 
therefore want that this  sub-clause 
should be deleted.  One constituency 
at  Agartala  especially  meant  lor 
Scheduled  Castes may be made  an 
elected one. Agartala is a constituency 
where provision can be made for the 
Scheduled Caste people.  There is no 
fear of these people being deprived 
of representation.  I move my amende 
ment.  I hope the Government will 
accept this amendment

Shri V. M. Trivedi: May I make a 
submission, although I do not come 
from either  Himachal  Pradesh  or 
Tripura or Manipur.  Nor  am̂ . I  a 
Naga. The difl&culty is this.  It has 
been agreed by several of us that the 
present pieces of legislation which €ire 
being rushed through are not  only 
important,  'but  have  far-reaching 
êcts.  Notwithstanciing  this,  we 
have very little time left even to look 
throuĝi them, read them or apply 
our mind  to them.  We have  been 
asked that we must tosh this work 
within a short time  that has  been 
allotted  by the  Buaness  Advisory 
Committee.  It may be conducive to 
rapid  prĉess  of  work.  In  the 
beginning of the session, we worked 
so rapidly «fiat we finished the work 
in some cases within the time allotted 
for discussion.

Mr. Chairmaa: You can speak  in 
the third reading if liiere is time.

Sliri U. M. Trivedi: I want to point 
out one patent fact. '

Mr. Chairman: That is not relevant 
for consideration. *
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Shri U. M. Trivedi: I will come  to 
the relevant point.  I draw your per
tinent attention to clause 3 sub-clause 
(3).  The provision contained in this 
Bill is that the Central Government 
niay  nominate  not  more  than  4 
persons to be members in any Terri
torial Council.  I know that this pro
vision is against the Constitution  of 
India,  This provision ought not to be 
there.  Our  Constitution  does  not 
allow any discrimination.  We have 
got only certain provisions in  Part 
III of our Constitution whereby cer
tain protection can be given to women, 
and children, and certain protection 
can be given to the Scheduled Castes 
and Scheduled Tribes.  These protec
tions are well described in articles 15,
16 and 29.  Beyond articles 15, 16 and 
29, we have got no provisions where
by any discrimination  can be  made 
between citizen  and  citizen.  Now, 
the Government wants to reserve to 
itself the  power to  nominate  not 
more than 4 persons to be members 
in Territorial Councils.  What can be 
the basis of the  nomination  is  the 
question which I pertinently put to 
the Government.  I do not see any 
reason whatsoever to allow the Gov
ernment  to  discriminate  between 
citizen and citizen of Himachal Pra
desh or Tripura.  They cannot be dis
criminated.  That means  that capri
ciously some officers of the  Govern
ment will act and act in a spirit of 
partisan.  This is how it has been put 
in the case of Yuk Wo vs. Hopkins, 
118 U.S. 356.  If  we give power  to 
the Government to make such nomi
nation or to pick and  choose  from 
amongst the whole community, they 
will pick and  choose such  person? 
whom they like,  and they like  for 
reasons which  cannot  be  detected 
They must be reasons of partisanship 
and  partisanship  alone.  In  these 
circumstances,  nomination  will  be 
completely against the provisions of 
our Constitution.  Therefore, my sub
mission is that this sub̂clause (3) of 
clause (3) is- ŝainst the Constitiition 
and we would do well tO delete this
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sub-<dause.  Sitting  as  lêlators 
here, persons for whom the Constitu
tion is sacrosanct, for whom the only 
oath has been to be upholders of the 
Constitution when we entered ofifice 
here, I think it will be our duty and 
proper duty to see that this sub-clause 
is not included in the provisions of 
this Bill.

Shri Etshang Keîilng: 1 have got 
an amendment. No. 29.

Mr. Chairman:  The same;  it has
already been  moved  by Shri JBiren 
Dutt.  You can speak on it  Expres
sion of opinion will be the same.

Shri Rishanff Keishin̂:  Mine  may
be different.

Mr. Chairman: It is not different. 
Once it has been moved, you cannot 
move the same amendment-  You can 
speak.

Shri Rishang* Keishing: I oppose the 
provision of sub-clause (3) of clause
(3), which says;

“The Central Government may 
nominate  not  more  than  four 
persons to be  members of  any 
Territorial Council."

"niis relates to Manipur and Tripura. 
Ours is a small Council consisting of 
30  members.  If  the  Government 
nominates four persons, with the help 
of these nominated members, minority 
group can annul the decisions of the 
Council at any time.  If there is a
• feeling that certain sections of people 
have not been  represented  in  the
Coundl, then  create  new seats  or, 
certain  seats may be  reserved  for
them, or, certain constituencies may
be declared as  double-m̂ ber con
stituencies and one seat reserved for 
the community concerned.  The Sche
duled Tribes have been fairly repre
sented in the  Councils.  If  this  is 
meant for the  Scheduled  Castes,  I 
feel that certain areas may be carved 
out as  separate  constituencies  for
them.  Or as I said, certain  consti
tuencies may be declared as double
member constitueticies and one seat 
reserved for  them.  This  provision
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for nomination is absolutely nrtt i 
sary and it is against the  îrit  of 
democracy.  I am  opposed  to  ttiia 
provision  and I  request  the  hĉ 
Minister to delete this provision.

P̂andit G. B. Pant:  So far  as the
constitutional objection is donceriied, 
I have not much  to ŷ.  I do  hot 
think that there is any objection that 
C£in be raised on  the ground of  the 
provision being inconsistent with ihe 
Constitution.  No such objection can 
be valid.  We are every day passing 
Bins in which  certain  powers  of 
nomination are reserved to the Ceii- 
tral Government or other authorities. 
I do not think there is much force in 
that argument. >

As to the rest, as I «aid at the out
set, we have no desire to nominate 
people unless it is necessary to do so. 
I may again repeat that it is only 
when representation of the relatively 
weaker sections of the community is 
not  adequate  that we  will  have 
recourse to  nomination.  Otheilvise, 
if they are properly represented, lio 
occasion for nomination wiU arise.

15 hrs.

I am, however* prepared to acoept 
the amendment that has been moved 
by Shri Anandchand and to further 
improve it.  Instead of 4 persons  2 
might be entered.  The word “two” 
may be substituted for ‘"four”.  Then 
it will read: “The Central  Govern
ment may nominate not more than 2 
members  to be  members  of kny 
Territorial Council so however that 
they  are  all  non-officials  etc.”  I 
think that will satisfy my hon. friend 
and about this “two” I may Inention 
that  I would  have  expanded  the 
remaining  part,  but  if  that were 
accepted,  then  the  nominaUon wiU 
become compulsory.  We do not want 
to have recourse to this method  of 
nomination, except when it is neces
sary to do so.

15.03  hrs.

{Mr. SPiiAKER in tfw Chairl

The number is reduced to two and 
the nomination is restricts  to non* 
officials and the purport, as stated by
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m9, if not in any way to prejudice the 
interttts of any class other than the 
•nes who may be weak and who have
lo be helped. It is not to prejudice 
anyone but to assist  some  people; 
lhat is why we have this provision 
and it may only remain on paper, and 
we may not have any opportunity of 
nominating  anyone  whatsoever.  I 
hope that there will be no objection 
to the change that I have made.  It 
will be an innocuous provision, which, 
in case of need, can  prove  helpful; 
otherwise it can remain here without 
doing any injury to anyone.

I beg to more:

Page 2—

for lines 26 and 27 substitute: 

‘The Central Government may 
nominate not more than 2 persons 
to be members of any Territorial 
council so however that they are 
all non-officials.**

I am only putting it in this from as 
an improvement
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How  does if fit inMr. Speaker: 
kere?

Pandit G. B.  Pant: That  is an
amendment  to amendment  No. 30 
moved by Shri Anandchand.

Mr. Speaker: The question is:

“That the Central Government 
may nominate  not  more than 2 
persons, not being "persons in the 
•ervice of the Government.*’

Panttt G. B. Pant: I shall move it 
as a separate amendment.

I beg to move:

Page a—

for lines 28 and 27, substitute:  «

•*(3) The Central  Government 
may nominate not more than two 
persons, not being persons in the 
■ervice of Government  to  be 
members of any Territorial Coun- 
ciir

Shrl  Mohanlal  Saksena: Will a
retired Government official be eligible 
fer nomination? "

Mr. Speaker: He is a non-officiaL

Pandit G. B. Pant: He is like othecaJ

Mr. Speaker: This amendment will 
cover the amendment No. 30 of Shri 
Anandchand.  The question is:

Page 2—

for lines 26 and 27, substitute:

“(3) The Central  Government 
may nominate not more thzin two 
persons, not being persons in the 
service  of  Government,  to  be 
members of any Territorial Coun
cil”.

The motion was adopted.̂

Mr. Speaker: The question is:

Page 2, line 20—

for “forty”  substitute  “forty- 
one**.

The motion was adopted.

Mr. Speaker:  I take it that Shri
Biren Dutt does not press his amend
ment.

The question is:

“That clause  3,  as  amended, 
stand part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to 
the Bill

Mr. Speaker: Clause 4.

Shrl Anandchand: I am not moving 
my amendment on this clause.

Mr. Speaker: I think I can put some 
clauses together,say , 4 to 18.  Is any
one moving  any  amendment? I find 
none.

The question is:

“That clause 4 to 18 stand part 
of the Bill.*’

The motion was adopted.



Clauses 4 to 18 were added to the 
Bill.

Clause 19—

(Finality of decisions)
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Shri Anandclumd: I beg to move:

Page 5, for lines 31 and 32 sub
stitute:

“19 (1) An order of the court 
of District  Judge  on a election 
petition shall be appealable in the 
High Court of the  Union Terri
tory concerned.”

In the clause as it stands at present 
the order of the District Judge is not 
subject of an appeal.  Here under the 
provisions of the Bill we have only 
got a one-man election tribunal, that 
is the District Judge of the area con
cerned.  A similar provision has been 
made in  the  Representation  of the 
People  Act—the  Select  Committee 
met and discussed this point and it 
was also raised in the House— about 
election petitions.  The tribunal is to 
consist of the District Judge, but the 
orders are always appealable to  the 
High Court of the State concerned.
. This is a vital  matter,  and even if 
there were a two-man tribimal or a 
three-man  tribunal  we  could have 
some finality, but because it will be 
only  a  one-man  tribunal,  I  have 
moved this amendment that its order 
may be appealable to the High Court 
of the Union Territory concerned.  It 
will be the Judicial Commissioner in 
some cases, and the  adjoining  High 
Court in others.  Whatever the court, 
the orders should be appealable. That 
is my amendment.

Mr. Speaker: Amendment moved:

Page 5, for lines 31 and 32 substi
tute:

“19 (1) An order of the court 
of District Judge on  a  election 
petition shall be appealable in the 
High Court of the Union Territory 
concerned."

// Pandit G. B. Pant:  The  petition
against election is to be  considered 
and decided  by  a  District  Judge.
. Under the scheme of the Bill there is 
no appeal in such cases. Even in Bom
bay the petitions are filed before  the 
Chief  Judge  of the Small  Causes 
Court who holds the position  similar 
to that of the District Judge here,  I 
will not say inferior, and his  orders 
are not appealable.  That is the pre
sent practice  even  with regard - to 
elections to the Bombay  Corporation. 
Np  appeal  lies  even in U. P. from 
orders passed by the District Judge 
in the case of elections to the District 
Board, and similarly in th case  of 
elections  to  Municipal  Boards.  I 
think the present provision is  ade
quate.  We should not encourage un
necessary litigation  in cases of  this 
type.  I will request the hon. Mem
ber to withdraw his amendment. /£

Shri Anandchand: I would not press 
my amendment very much, but there 
is one slight difference.  I would like 
to bring it to the notice of the hon. 
Minister that these are not exactly 
District Boards.  These Councils have 
not only the functions of the Bombay 
Municipal  Corporation.  The  Terri
torial Council imder  this scheme is 
also to act  as  an  electoral college 
for electing  Members  to the Rajya 
Sabha.  'Rierefore, a certain status is 
conferred on the  Councils  by their 
election which I submit is not avail
able to the members, either of a cor
poration or a  District  Board.  That 
was the only  point  I  was making. 
Even the court of the Judicial Com
missioner in the Territory is not far 
off.  It is not a very expensive court. 
So, the point was  only  to give the 
man an opportunity to appeal in case 
something had been left by the origi
nal man. That was all.

Pandit G. B. Pant: I think the pur
pose will be well served by the pro
vision as  it  is.  I  do  not want to 
encourage the spirit of litigation too 
much myself.  ^

Territorial Councils 3780
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•In clause 6, after the words “also a member of”  the  words  “any of’ 
were mserted, under the direction of the SpealCer, as correction of a patent 
error.
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Mr. Speaker: Need I put it to the 
vote of the House?

Shri Anaiidcl̂ d: No, Sir» I with
draw it •

Mr. Slieaker: Has the hon. Member 
the leave of the House to withdraw 
hia amendment?

Hon. Meml»ers: Yes.

The  amendment  was,  by  leave, 
withdrawn.  .  '

1̂ 6 Territorial Councils
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Ifr. Speaker: The question is;

/*That clause Ifi  stand part of 
the Bill”.

The motion was adopte±

Clause 19 was added to ihe BiU.

Clauses 20 and 21 were added to the 
Bill

Clause 2Ẑ—iChairman  and Vicc- 
Ouzimum).

Shri Bishang Keiahlni:; l beg to
move.

Page 6̂

Sor lines 28 to 35, substitute:

**22. (1) A Territorial  Council 
ahall, as soon as  may  be, under 
the chairmanship of the Adminis
trator  on the first day  of  the 
meeting  of  the  Council, elect 
two members of the Council to be 
respectively Chairing and Vice
Chairman thereof, and in case of 
the oflSce of Chairman or  Vice
Chairman  becoming  vacant, the 
Council shall elect another mem
ber to  be  Chairman  or  Vice
Chairman, as the case may be."

Shil Biren Dntt: I beg to move;

(1) Page 6—

line 28, for “choose*' substitute

(2) Page ft

c/ter line 32, insert;

An elected Chairman or 
Vice-Chairman may «t any time

be removed from his office by a 
resolution  of  the  councillors 
carried in this behalf by the votes 
of not less than two-third of the 
âl number of councillors hold
ing office for the time being, at a 
meeting  specially  convened for 
the purpose and according to the 
procedure laid down by the Coun
cil:

Provided if the number of coun
cillors who have given their votes 
in favour  of  such  resolution is 
less than two-third  of  the total 
number of the councillors holding 
office for  the  time  being,  but 
more than  half  the  number of 
such councillors, the administra
tor may  by  order  remove the 
Chairman or Vice-Chairman  as 
the case may be, from his office.

(IB) A  written  notice of the 
intention to move the resolution 
signed by not less than one-third 
of the total number of councillors 
holding office for the time being, 
together with a copy of resolution 
shall be delivered to the Adminis
trator and the Administrator shall 
convene a meeting, of the council
lors for consideration of the reso
lution to be held in the Council 
office on a date not later than 30 
days from the date on which the 
notice was delivered to him and 
shall give not less than 15 clear 
days notice of the meeting to the 
councillors.”

C3) Page omit lines 33 to 35.

Shri Anandchand: J beg to move: 

Page 6, lines 34 and 35—

for “for a p&iiod not exctseding 
three  years” substitute  “for  a 
period not exceeding one year*V

Shri L. Jogeswar Singh:  I beg to
mbve:

P̂ge ^

after line 38, add:

*‘(3) The  elected  Chairman 
shall vacate his office if a resolu
tion for his removal is passed by



a majority of not less than three- 
fourths of the  members present 
and voting.”

Shii Bishaa; Keshinf:  1 beg to
move; ;

Page 8—

after line 38, add:
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“(3) If  a  resolution  for the 
removal of the Chaiman or Vice
Chairman is  passed at a meeting 
of  the  Territorial  Council by a 
majority of not  less  than two- 
thirds of  the  members  present 
and  voting,  the  Administrator 
will remove him forthwith ”

Mr. Speaker: All the amendments 
together with the  clause are before 
the House.  Whoever speaks will have 
only one opportunity.  He can refer 
to all of them.

Shri Biren Dntt:  In amendment  5 
we have tried to bring the question 
of the power of the council to remove 
the Chairman.  In this Bill there is no 
provision to remove  the  Chairman 
once he is chosen or elected or nomi
nated by the Central Government,  In 
no  democratically  elected  council, 
whether a municipality or a corpora
tion, is there the practice that once 
the Chairman  is elected he  has to 
remain  and he cannot  be removed 
until and unless the council is dissolv
ed.  Such a situation  can never  be 
thought of.  Such a provision as that 
we have suggested is Lnere in every 
'tnunicipal  constitution  at  present 
functioning in India, even in corpora
tions and other bodies. So, I hope the ̂ 
Home Minister will accept this amend
ment.

Shri L. Jogeswar Singb- My amend
ment i9 restricted only to the elected 
Chairman and does not include the 
nominated Chairman. I think at least 
the elected Chairman, if he is found 
to be undesirable by the members of 
the council, should be ren̂yeî cmd 
provision should be made for it in 
this Bill.  I think nothing  has been 
provided in the Bill for ̂ e  removal 
of the Chairman who has been elect
ed by the members of the coimcil.  If

the members of the council are allow
ed to elect their Chairman, they should ̂ 
also be given the right to dismiss him, 
censure him and paas a vote of no 
confidence against him. Sudi a {̂ vi
sion has not been made here.  So far 
as the elecW Chairman is concem- 
ed, I think  that  such  a  provision 
should be made here.  So far as the 
nominated Chairman is concerned, I 
have nothing to say.  I hope the hon. 
Minister will accept my amendment

Shri Rtshang Keishing; The proviso
to sub-clause (1) of clause 2̂ reads;

"Provided that the Central Gov- 
emment may nominate  the 
Chairman who shall hold office for 
a  period  not  exceeding  three 
years.**

My amendment  seeks  to  remô 
this proviso from this sub-clause, and 
sin<̂ this proviso   ̂a part  of sub- 
claiise (1), I have sought to replace 
the whole of this sub-clause by a new 
provision. There is no reason why the 
Chairman of the Council  should be 
nominated by  the Central  Govanî 
ment.  Such right as the election of 
Chairman is almost inherent  to all 
democratic  institutions.  When  this 
right is enjoyed by even the inferior 
institutions like the village  pancha- 
yats and  municipalities, there  is no 
reason why the Council which l9 sup
posed to be superior even to the cor
poration should be denied of it  So,
I move that this sub-clause be substi
tuted by the  following  new  sub
clause:

''A Territorial Council shall, as 
soon is may be, imder the tiiair- 
manship of the Administrator on 
the first day of the meeting of tiie 
Council, elect two members of the 
Council to be respectively Chair
man and Vice-Chairman  thereof 
and in case  of the  office being 
Vacant, the Coimcil  shall  elect 
another member to be  Chairman 
or Vice-Chairman, as the case may 
be.”

Oj the first day of the meeting, if 
the Central  Government teat  that
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nobody will be there to preside over 
the meeting, then the Administrator 
is there.  He  can preside  over  the 
meeting and elect the Chairman.  So, 
there is no difficulty about the elec
tion ot the Chairman on the first day. 
So, this proviso should  be dropped, 
and the whole sub-clause substituted 
by the provision I have suggested.

I also propose that a new sub-clause 
may be added whereby  a provision 
could be made for the removal of the 
Chairman.  It is quite possible that 
the Chairman forfeits the confidence 
of the Councillors who consider him 
unfit to be the Chairman of the Coun
cil  So, the Council should be given 
the power to remove him from office. 
Therefore, I move  that  a new sub
clause may be inserted after line 38 
on page 6, as follows:

“If a resolution for the removal 
of the Chairman  or Vice-Chair
man is passed at a meeting of the 
Territorial Council by a majority 
of not less than two-thirds of the 
members present and voting, the 
Administrator  will remove  him 
forthwith.”.

I hope  the  Home  Minister  will 
accept my amendments.

Shri Anandchand: My amendment is 
No. 37.  The intention, so far as I can 
see, of sub-clause (1) of clause 22 is 
that in certain cases if a Chairman is 
not available of the proper  calibre. 
Government may appoint one, and his 
period of office will be three years. My 
amendment limits the period to one 
year, because I am of the view that 
since these Councils are to be estab
lished for a period of five years at a 
time, there might be cases—̂I do not 
Bay there should be—̂ when this power 
may have to be exercised, and when 
it is exercised, I hope it will be exer
cised with  extreme  caution.  Even 
when  it is exercised  for  launching 
these Councils  or to put them  into 
proper gear, if the necessary calibre 
of people are not forthcoming in the 
elected stuff which we have in these
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Councils, it might not be necessary to 
have this guardianship, unless there is 
the insistence, for a period of three 
years; of course, it is not going to be 
repeated; it is  only the  very  first 
Council that is going to  have  this 
nominated Chairman, if at alL

Therefore, my  amendment  is that 
the period might not exceed one year 
even in this case.

/
Pandit G. B. Pant: I am willing to 

accept the amendment of Shri Anand
chand to substitute *one year* for the 
words ‘three years’, so that the provi
so wiU read thus:

“Provided  that  the  Central 
Government may  nominate  the 
first Chairman  who  shall  hold 
office for a i>eriod not exceeding 
one year.”

I may just  endorse  the  remarks 
that have been made by the Mover of 
the amendment.  The power  that is 
being taken under this clause will not 
necessarily be exercised.  There is one 
particular  aspect  of  this  problem 
which I would like hon. Members to 
consider.  These Territorial Councils 
will be starting from scratch.  Many 
arrangements will have to be 
and a lot of spade work and prelimi
nary work will have to be done at the 
very start.  The Chairman, if he is 
elected from among the Members of 
the Council, may not be able to set̂ 
things on the right keel at the very 
beginning.  So, it is provided that in 
case it is felt that in order to cope 
with the difficulties with which these 
Councils will be faced at the outset, 
it will be desirable to have some per
son nominated, then he may be nomi
nated, but the period, as I have sug
gested, will not exceed a year in any 
case; it may be even less than a year, 
and no one may be nominated at alL 
So, it is only by way of precaution 
that this provision is made.  After all, 
the man who is nominated will  not 
remain in office after a year.  Govern
ment will not be particularly interest
ed in nominating a man unnecessaxUy



for a year, but  if for enabling  the.
Council to perform its duties efficient-; 
ly, well and smoothly, it is considered 
necessary that a man should be nomi
nated at the outset  for a maximum 
period not exceeding one year, then 
that step may be taken in order to 
provide the necessary foundation for 
the proper discharge of its duties by 
the Council later.  I hope, in view of 
my explanation, it will be appreciat
ed that this provision is desirable.
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Shii  L.  Jogeswar  Singh:  What
about the removal of the Chairman?

Pandit G. B. Pant: As for removal, 
the amendment refers to the Chair
man as well as to tiie Vice-Chairman. 
Why does  the  hon.  Member  want 
provision for the removal of the Vice
Chairman?  I do not know  of any 
provision relating to the removal of 
the Vice-Chairman.

Shri L. Jogeswar Singh: My amend
ment does not say anything about the 
Vice-Chairman.  It relates  only  to 
the elected Chairman,

Shri Dasaratha Deb: We are prepar
ed to drop the word *Vice-Chairman’. 
Will the Minister accept the amend
ment in that case?

Pandit G. B. Pant: Even if you drop 
the word ‘Vice-Chairman*, there are 
two other suggestions  that I  would 
like to make,  namely that  no such 
resolution should be moved till a year 
has passed from the election of the 
Chairman, because, if  after his elec
tion, just the very next day, you bring 
in a motion for his removal, without 
giving him any chance  of working, 
then that would not be in the intei«sts 
of anyone.  So, at any time after a 
year from the date of election, such 
a motion may be brought

Mr. Speaker: And not less than one 
year thereafter.

Pandit G. B. Pant: I am going to say
that too.

Once  such a  resolution  has been 
brought and defeated in the Council 
or it is not pressed,  then a similar

[resolution should not be broû t with
in a year from that date.  Otherwise, 
a resolution may be brought and it 
may be out voted at the next meeting, 
and again, the same resolution may 
be brought.  In other places, the pro
vision is that when such a resolution 
has been moved once, it should not 
be moved for a year thereafter. Other
wise, the Council would not be aMe 
to function at alL

Shri Ponnoose (AUeppey): There is 
no corresponding  provision  in  the 
case of the municipalities or corpora
tions.

Pandit a B. Pant:  If  you  will
accept that,  I have  an amendment 
with me, which I shall move.  I think 
that fully satisfies hon. Members.

Shri Dasaratha Deb:  What is the
actual wording of the amendment

Pandit G. B. Pant:  It  would  be
something like this:

“An elected  Chairman may, at 
any time after a year from the 
date of his election, be  r̂ oved 
from his office by a resolution of 
the  Councilloî  carried  in this 
behalf by the votes of not  less 
than two thirds of the total num
ber of Councillors holding  office 
for the time being  at a meeting 
specially convened for  the pur
pose and according to the proce
dure laid down by the CoimdL”.

Only I have  introduced  after  the 
words ‘at any time*, the words ‘after 
a year from the date of his election*. 
Then the proviso,  Provided  if  the 
nimiber of councillors who have given
their votes___* will remain as it is.
Then there would be another proviso:

“Provided that if the resolution 
is passed in accordance with the 
provisions of this sub-section, no 
other resolution for the removal 
of the Chairman shall be allowed 
to be considered within one year 
from the date on which the first 
resolution was considered**.  ^

Speaker: The immediately pre
ceding resolution.



Pandit G. B. Pant: Yes.
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Shri Pmmoose: I think there is no 
provision like this with regard to the 
removal of Municipal  Chairman  or 
CoipOTation  Chairman.  Even  with 
regard to the Council  of Ministers, 
once a resolution is defeated in one 
session, it can be brought up again 
at the next  session.  This one  year 
business gives a long rope.

Pandit G. B. Pant: I think other
wise the Councils will not be able to 
function.  Everyday he will have to 
run about from one member .to an
other.  Even the Municipal Acts pro
vide for security for a year.

An Hon. Member: Six  months.

Pandit G. B. Pant: Is it not desir
able that  there should be  peace at 
least for a year?

Mr. Speaker: Let them give a good 
account of themselves during the year.

Dr. Rama Eao (Kakinada):  Two- 
thirds must be of the members present 
or of the total membership?

Puidit G. B. Pant: Of the total num
ber of Councillors, not the members 
present.  They may be just six.

Mr. Speaker: The hon. Minister is 
willing to accept toendment No. 37 
moved by Shri Anandchand.  I will 
put it to vote.

The question is:

Page 6, lines 34 and 35-

for “for a period not exceeding 
three years” substitute  **tor  a 
period not exceeding one year”.

The motion was adopted.

Mr. Speaker: Then, as regards the 
amendment relating to the removal of 
the Chairman and Vice-Chairman, the 
provision relating to Vice-Chairm̂ is

given up.  I will get the draft and 
place it before the House later.  But 
are hon. Members willing to accept 
the principle contained in it?

Some Hon. Members: Yes.

Pandit G. B. Pant: We can accept it 
provisionally.

'' Mr. Speaker: Within one year after 
the first election, and thereafter with
in one year of any preceding resolu
tion relating to his removal, no reso
lution should be brought in.  That is 
also accepted in principle.

Some Hon. Members: Yes.

Mr. Speaker: I  will  place  the
amendment formally before the House 
later.  Clause 22 will stand over.

I think the other amendments are 
all withdrawn.  Is leave granted to 
withdraw those amendments?

Hon. Members: Yes.

The amendments were, by leave, 
withdrawn.

Mr. Speaker: There are no amend
ments to clause 23.  As regards clause
24, Shri Anandchand is not moving his 
amendment

The question is:

**That clauses 23 and 
part of the Bill”.

24 stand

The motion was adopted.

Clauses 23 and 24 were added to the 
BtU.

Clause 25 (Salaries and allowances of 
members)

Shri Riren Dntt: I beg to move: 

Page 7, lines 23 and 24—

ior “by the  Central  Grovem- 
ment” substitute **by the  Coun
cil”.

My amendment is for the substitu
tion of the words ‘'Central  Grovem- 
ment” with “Coxmcil”.  We  do  not 
like that the Chief Executive Officer
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should be appointed by  the Central 
Government.  He must be appointed 
by the Council  itself.  Consultation 
may be had about  his appointmmt 
beforehand with the Administrator or 
the Central  Government.  As it  is 
practically a bureaucratic machinery 
operating there, we  have seen  that 
officers appointed by the Central Gov
ernment  without  reference  to the 
Council will not behave well.  So this 
amendment may be accepted by the 
Government.

Icrritorial Councils  20 DECEMBER 1956
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Pandit G. B. Pant:  What
amendment?

is  the

Mr. Speaker: It is No. 9 to clause
25. .

“Members of a Territorial Coun
cil shall  be entitled  to  receive 
such salaries or allowances, if any, 
as may  be determined  by  the 
Central Government”.

He wants  that  instead  of “Central 
Government”, it should be “Council”.

Pandit G. B. Pant: In fact, we have 
made a special and exceptional provi
sion  here.  Otherwise,  ordinarily, 
members of such bodies are not entitl
ed to any allowance or any salary; nor 
is the Chairman given an salary. But 
we imagine that the members of these 
bodies will have to come from long 
distances, because  Manipur, Tripura 
as well  as  Himachal  Pradesh  are 
mountainous parts of the coimtry, and 
the tribal people live in remote areas. 
So we have made  this  exceptional 
provision.  I would not like to lay the 
burden of  determining  their  own 
salaries and allowances on them.  It 
would be embarrassing.  So I am tak
ing this responsibility on myself.  I 
hope they would like to be relieved of 
this embarrassment.

Mr. Speaker: The question is:

Page 7, lines 23 and 24—

for “by he  Central  Govern
ment” substitute “by the Coun

cil;*.

The motion v>as negatived.
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Mr. Speaker: The question is:

**That clause 25 stands part of 
the BiU”.

The motion was adopted.

Clause 25 utos added to the Bill, 

Clauses 26 and 27 were added to the 
Bill.

Clause :
(Functions of Territorial Councils)

Shri Anandchand: I beg to move; 

Page 8, line 41—

for  'Gaining  and  practice” 
substitute ̂ înstitutions and veteri
nary training and practice*’.

I am not moving amendment No. 40 
because I find  on a  study  of  the 
Himachal Pradesh Panchayatraj Act 
that the subject of libraries, reading 
rooms etc. is already with the tehsil 
panchayats.  But 1 would like clause 
28 to include ‘veterinary instituticHis— 
veterinary  training  and  practice*, 
veterinary hospitals  or dispensaries. 
That is what I have in mind.

Shri Biren Datt: I beg to move:

(1) Page 9—

after Hne 13, insert:  “(xxiia) 
the  rehabilitation  of  displaced 
persons, jhumias,  landless  pea
sants;

(xxiib)  the supervision  and 
control of municipalities or any 
other elected local bodies; and”

(2) Page 9—

after line 16, add:

“(2) The Council shaU recom
mend through a resolution on any 
matter which affects the interest 
of the people of the territory to 
the Central Government and the 
administrator  provided  if such 
resolution is passed by a majority 
of the members  of the  Council 
present at the meeting’\

The population of Tripura consists 
more than 50 per cent of displaced 
persons.  The work done through the
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Rehabilitation  department  is  so ̂ 
bureaucratic that even the  expendi
ture sanctioned by the Central Gov
ernment for that area is, imder the 
system of operation of the department 
itself, going waste.  There displaced 
persons, jhumias and landless peasants 
form a1x>ut 95 per cent of the popula
tion.  The Central Government have 
already  started some work in  the 
direction of  rehabilitating  jhnmiftg 
and landless peasants,  but if  the 
work is left, as at  present,  under 
some director working  under  the 
Chief Commissioner, it will not help 
the rehabilitation of these  persons. 
This work is so  closely  associated 
with the life of the State itself that 
the activities of this department must 
be under popular  control.  Other
wise the whole function of the Coun
cil will be of no real help  to the 
pe<̂le.  So, I have suggested  that 
the rehabilitation of displaced  per
sons, jhumias, and landless  peasants 
should be added to the list, and also 
the supervision and control of muni
cipalities or any other elected  local 
bodî.

About  Agartala  Municipality 
nothing has been mentioned.  In our 
State we have got no panchayat but 
we have got municipality.  Some con
trol over  the municipality must  be 
kept by the Central Government even 
through the Cotmcil.  For thi« pur
pose I have  brought  forward  this 
amendment

In amendment No. 11, I have tried 
to draw the attention of the Govern
ment that even though we have not 
been given  any power  to legislate 
regarding our  land reforms,  forest 
reform, etc., this Council should be 
empowered to pass some resolutions 
which will have some recommendatory 
effect on the Advisory Coimcil held 
by ttie Centre,  held  by the  Home 
Minister, so that the resolution may 
be sent to the Parliament and speedy 
enactment for reforms and the like 
be made.  I think Government will 
agree to the additions suggested by 
me in this clause.
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Slirl Dasaratha Deb: The  amend
ment suggests that the Coimcil shaU 
recommend through a resolution on 
any matter which affects the interest 
of the people of the territory to the 
Ĉtral Government and the Adminis
trator provided if such resolution is 
passed by a majority of the members 
of the Coimcil preset at the meeting. 
This Council consists of people who 
are  elected on  the basis of  adult 
franchise.  Naturally they have  got 
certain responsibilities to the people 
because the people  have voted  for 
them and rightly demand something 
from them.  There are so many things 
like land reforms, policy matters and 
other problems, which affect the day 
to day  life  of the people.  Jhumia 
rehabilitation, refugee  rehabilitation 
and other  problems are  there.  We 
want that the Council  should  have 
some say at least in regard to these 
matters.  If the Council is not given 
any such powers, at least let it recom
mend to the Central Government and 
the Administrator through resolution. 
Otherwise the Council would be put 
in an awkward position in their elec
tion.  Therefore,  I request  the hon. 
Home Minister to consider this case. 
This is no executive power; it is only 
a recommendatory power to give cer
tain suggestions  regarding  the pro
blems of their own territory.  I hope 
the hon. Home Minister will sympa
thetically consider this amendment.

Slvi L. Jogeswar Slnfh: I think the 
opinion of the House is that agricul
ture and  horticulture  ought  to be 
included in the list of items.  At pre
sent, these two subjects are not found 
in the list mentioned here.  In my 
view, agriculture and horticulture are 
two very important  subjects  which 
more or less concern the day to day 
administration of the pe<̂le-4hey are 
more or  less  concerned  with  the 
masses.  I should like the hon. Home 
Minister to kindly include these two 
subjects in the list.

Pandit G. B. Pant: I am not sure if 
Shri Biren Dutt has the correct idea 
of the responsibility  that has  been



imposed on  these Councils  if these 
matters relating to rehabilitation  of 
displaced persons, jhumias and land
less peasants are placed under them. 
These subjects, if they are to be pro
perly handed, will require large simis 
of money.  One will have to spend 
lakhs and lakhs of rupees in order to 
tackle these problems.  The resources 
of the Councils are strictly  limited. 
Even the State Governments* have not 
been able to handle these  matters 
themselves. As he knows, the Rehabi
litation Ministry at the Centre is deal
ing with these questions directly in 
States like Bengal, Punjab and other 
places.  To place such a burden on 
the back of these Councils at their 
very inception is to break them up 
completely.  So it would not be de
sirable to transfer these responsibili
ties or to impose these  burdens  on 
them.

The second proposition that he has 
advanced relates to the Coimcils hav
ing the authority to make recommen
dation.  Here again, 1 think the con
stitutional scheme has not been kept 
in  view.  We  have  the  Advisory 
Parliamentary Committee here which 
is to deal with all matters of policy, 
with the Budget, etc., so that aU those 
questions will come before that C<nn- 
mittee which will consist of the Mem
bers of Parliament from these terri
tories.  It is thus conceivable that a 
recommendation received  from  the 
council may  be entirely  different 
from, or opposed  to, a  suggestion 
made  by the Advisory  Committee 
here associated with Parliament. Be
sides, it is likely to create  confu
sion.

The scope of the Territorial Coun
cils has been clearly defined.  They 
should be left free to concentrate on 
these matters.  Hiey are very import
ant and they will call for tremendous 
amount of effort, labour, application 
and devotion.  So, if we mix up these 
two things, there will be unnecessary 
misunderstanding  as to the  scope, 
character and nature of the functions 
that  have been  entrusted  to these 
bodies.  All these cjuestions  can be 
raised here in the Advisory Commit
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tee in which  these  areas  will  be 
represented by their elected members. 
We have raised the number of mem
bers of the Lok Sabha as well as the 
Rajya Sabha from these areas, so that 
we may be able to discuss these mat
ters with them here.

In the circumstances, I hope the hon. 
Mover will agree that no useful pur
pose will be served by pressing these 
amendments.

Mr. Speaker: What about veterinary 
training and pn̂ctice?

Pandit G. B. Pant: We  have  got 
these provisions about training and 
practice from the list  of State sub
jects given in the Constitution. There 
we have an item  as “Training  and 
Practice” and so we have put it here. 
But you will please notice that there 
is a clause here, residuary one, stat
ing—

“any other matters  which the 
Central Government may declare 
to be fit and proper matters to be 
taken under the control and ad
ministration of the Council”.

and anything that is considered desir
able can be transferred to these bodies 
later.

Mr.  Speaker: What  about Shri
Anandchand’s amendment?

Shri Anandehand: I do not like to
press it.

Mr. Speaker: About  agriculture
also, periuips the same answer?

That  is  the  amendment  of Shri 
Jogeswar Singh.

Pandit  G.  B.  Pant: The  same
answer.

Mr, Speaker: Very  well.  I  will
put Shri Biren Dutt’s amendments if 
he does not want to withdraw them. 

The question is:

Page 9—

after line 13, insert: —

“(xxiia) the  rehabilitation  of 
displaced persons, jhumias, land
less peasants;

.  (xxiib) the  supervision  and
control of municipalities or any 
other elected local bodies; and**.

The motion was negatived.
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Mr. Speaker: The question is;

Page 9—

after line 16, add: —

"(2) The Council shall recom
mend through a resolution on any 
matter which affects the interest 

.  of the people of the territory to 
the Central Government and the 
administrator  provided  if  such 
resolution is passed by a majority 
of the members  of  the Council 
present at the meeting.”

The motion teas negatived.

Mr. Speaker: The question is:

*That clause 28 stand part of 

the Bill.”

TTie motion was adoptea.

Clause 28 u?as added to the Bill.

New Clause 28-A

Shri Biren Dutt: Sir I want to in
troduce a new clause.  We have ex
perience of how the poUce officers are 
always against the  elected  persons. 
Whenever  there  happens  to be an 
elected mimicipal commissioner, there 
is no co-operation.  Very often, some 
are beaten.  The police have no res
pect for the elected persons.  After 
the creation of this Cotmcil, it seeihs 
to me that, if there is no obUgatory 
relationship of this  nature, between 
the police and the  Council, ‘ it will 
create difficulties in the proper func
tioning of the Coimcil. In some m\mi- 
cipal Acts these provisions are there. 
I hope the hon. Minister wiU accept 
this new  amendment  which  I  am 
moving.  I beg to move;

Page 9—

after line 16, insert:—  ‘

“CHAPTER niA

28. Police officer to supply infor
mation to  and  co-operate with 
and assist Councillors and Coun
cil officers or servants.—  *

It shall be the duty of every police 
officer in the territories—

(a) to  communicate  without 
delay, to the Council officers any 
information which he receives of 
a design to commit or of the com
mission of any offence against the 
Act or any rules or bye-laws made 
thereunder,

(b) to  co-operate  with  and 
assist  the  Councillors  or  any 
Council officer or servant reason
ably demanding his aid for  the 
lawful  exercise  of  any  power 
vested in the Councillors or such 
Council officers or servants under 
this Act or any rule or  bye-law 
made thereunder.”

Pandit  G. B.  Pant:  I think  the
arguments  advanced  by  the  hon. 
Mover  would  make  it  irksome to 
accept the  proposal  that  has been 
made by him.  He has no confidence 
in the police.  He says that the police, 
instead of helping, hinder such bodies. 
Then, why unnecessary create chances 
of friction and conflict by leaning on 
the police  in  this  manner?  It  is 
better to leave an enemy, whether he 
is in the guise of a friend or other
wise, alone and to rely on oneself for 
one's activities so that one may also 
be able to get credit for one’s  ad
vance.  Apart from that,  I do  not 
think that this clause  would be of 
much help.  This relates to adminis
trative matters and if any  arrange
ments have to be made, they will  be 
made locally, in consultation with the 
Administrator.  It would not  admit 
of any such prôsition being placed 
on the statute book.  I am myself of 
the opinion that  the Administrator 
should render every possible assist
ance to the Territorial Councils in the 
discharge of their duties.  So far  as 
the Government and the  Adminis
trator are concerned, they will tender 
solicitude to the Territorial Coimdls 
and they would like them to function 
not only effectively  but  also  effi
ciently and fruitfully.  The  amend
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ment that has been proposed will not 
help the cause which we all want to 
promote and foster.

Mr. Speaker: The question is:

Page 9—

after line 16, insert:

“CHAPTER IIIA 

23. Police officer to supply inf or
dination to and  co-operate  with and 
assist Councillors and Council officers 
and servants.—It shall be the duty of 
every police officer in the territories—

(a) to  communicate  without 
delay, to the Council officers any 
information which he recfeives of 
a design to commit or of the com
mission of any offence against the 
Act or any rules  or  bye-laws 
made thereunder,

(b) to  co-operate  with  and 
assist  the  Councillors  or  any 
Council officer or servant reason
ably demanding his  aid  for the 
lawful  exercise  of  any  power 
vested in the Councillors or such 
Council officers or servants under 
this Act, or any rule or bye-law 
made thereunder.”

The motion was negatived.

Clause 29—{Conduct of Business).

Shri L. Jogeswar Singh: Sir, I beg 
to move:

(1) Page 10, line 7—

for “seven” substitute “ten”.

(2) Page 10, line 10—

for “three” substitute “seven”.

(3) Page 10—

after line 18, insert: —

“(viia) the  summary  of  the 
proceedings of a  meeting  of the 
Council signed by the Chairman 
shall be published in a brochure 
which may be called the Council 
brochure, as soon as may be after 
its every meeting;

(viib) the proceedings  of the 
meeting of the Counoil shall be 
open to the press;”

Shri Rislumg Keidiing: I  beg  to
move:

(1) Page 10, line 7—
for  “seven  clear  days” substi
tute.

“thirty clear days’ ”.

(2) Page 10, line 10—

for “three clear days” substi
tute. .

“ten clear days”.

Sliri Biren Dntt: I beg, to move:

Page 10, line 1ft-

add at the end: —

“and certified copies of Council 
record shall be  supplied  to the 
Councillors free of charge and to 
the public on a payment of a fee 
fixed by the Council from time to 
time.”

Shri L. Jogeswar Singh: By my first 
amendment to  this clause—No. 13—I 
want to substitute  *ten* for  *seven*. 
The reason is this. In the tribal areas, 
communications are very bad.  It will 
take time to serve a notice.  I think 
ten clear days should be given  for 
people to attend a meeting.  If you give 
them just seven days, I think they will 
be put to difficulty.  There are cer
tain areas, especially in my part of 
the coimtry, which have no communi
cation facilities at all with the head
quarters  of the  administration  at 
Imphal.  For instance  there is  the 
Tamenglong sub-division and there is 
no communication with Imphal from 
this place. Whenever a notice is to be 
served, a messenger has to go to  the 
interior hills.  The members will not 
be able to attend the meeting unless 
ten days’ time is given.

Regarding my amendm̂t No. 14, I 
want seven days’ notice  instead  of 
three days’ notice for emergency meet
ings.  I have already explained  the 
reasons earlier and I think this will 
also be accepted by the hon. Minister.

I have said in my amendment No. 16 
that a summary of the proceedings of 
a nyaeting of the Council signed by 
the Chairman shall be published in a
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brochure which  may  be  called the 
Council brochure, as soon as may be 
after its every meeting.  Nothing is 
mentioned here about the publication 
of the proceedings  of the Council 
People will be interested and  they 
will know the progress of the work 
of their councillors  and they  may 
criticise or appreciate their  actions. 
They are more or less representatives 
of the people.  Their work and activi
ties should be published.  This would 
best  be  served  by  a  publishing 
a brochure containing the synopsis of 
the proceedings.

16 hrs.

Another thing is regarding the pro
ceedings of the Council bemg open to 
the Press.  I have suggested:

“(viib) the proceedings of  the
meeting of the Council shall be
op̂  to the press”.

Somewhere in this Bill provision v*ng 
been made that the proceedings 
be op̂ ed to the public. But it h as 
not been spedficaUy mentioned that 
the Press will be allowed  to follow 
the  proceedings.  The  proceedings 
should be open  to the  Press.  But 
nothing has been mentioned about the 
êss.  If the Press is not allowed and 
if these proceedings are not open to 
the Press, I think tlie interests of the 
rate-payers and the people wiU not be 
served.  The activities of the mem
bers and the progress of the work in 
the Council could be published if the 
Press is allowed to follow the pro
ceedings.

So I hope the amendments that  I 
have suggested will be accepted by the 
hon. the Home Minister.

Blr. Speaker: Shri Rishang Keishing.

Shii Blren Dntt: I want to have a 
clarification.

jSoi  Territorial Councils
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He will wait for his 
called  Shri Rishang

Mr. Speaker:
turn;  I have 
Keishing.  *

Shri JUAang Keishing:  I have sug
gested in my two amendments Nos. 42 
and 43 that “seven clear days” sl̂ould 
be substituted by '‘thirty clear days”,

and “three clear days” by “ten clear 
days”. *

When I suggest thêe amendments, I 
have the practical difficulty  of  the 
tribal people in mind.  In fact, even 
ten clear days as suggested by  my 
friend would not help us.  For exam
ple, Cheribam area is more than twen
ty miles from ImpHal.  The only com
munication is air service.  In Manipur, 
for almost eight months of the year 
we have rains, and air service will be 
often disrupted.  Member from  that 
place will have to come all the way 
to Imphal to attend a Council meet
ing.  So I feel that seven clear days 
will be too short.  Within that time 
no tribal  member will be  able to 
come and attend the meeting.

I am not clear whether  the seven 
clear days are counted  from the day 
of the issue of the notice till  the 
holding of the meeting.  If that is so, 
it is impossible,  (An Hon. Member: 
No.) Even if that is not the case,  it 
should be that more than seven clear 
days be kept.  I feel that if the day 
is to be counted from the issue of ttie 
notice, then it must be kept at thirty 
days.  Because a messenger will be 
sent to serve the summons; but all the 
members  may not  be  present  as 
they would not be sitting all the time 
at home.  Being hill people they have 
to go to places, to other villages, and 
often they will be absent. Many times 
many members would be absent when 
the messenger goes.  Sufficient time 
must be given so that they may come 
and attend the Coimcil meeting.  For 
that purpose I have moved that “seven 
clear days” must be substituted  by 
“thirty clear days”, and “three clear 
da3Ts” be substituted  by “ten  clear 
days”.  Because, within  three days 
you will not be able to go even to a 
village outside Imphal. All these diffi
culties must be kept in view, and  I 
hope the hon. Minister will make the 
necessary amendment.  If he does not 
like to accept thirty days,  he  can 
reduce it a bit; but seven days and 
three days are too short.  That must 
be increased.



3803 Territorial Councils
Bill

20 DECEMBER 1956 Territorial Councils
BUI

3̂ 4

Shri Blren Dutt:  I want to know
whether this opening of the proceed
ings to the public will also include the 
Press or not.

Pandit G. B. Pant: Yes, Press forms 
part of the public—̂if it  does  not 
dominate over it.

Sir,  I  appreciate  the  difficulty, 
especially  that  commimications  in 
Manipur, Himachal Pradesh and even 
Tripura are not very easy.  But if 
we prescribe a notice of thirty days, 
that would mean that meetings would 
not be held at intervals of less than 
two or three months.  If a month’s 
notice has to be given, then you must 
wait for a month at least in order to 
collect the material which  may  be 
brought up before the next meeting. 
Then you should give notice of an
other month: so that, you may not 
have more than four or five meetings 
in the cburse of a year.  I  do  not 
think that will be desirable.  So  I 
suggest that for “seven” we may have 
“twelve”, and for “three” (which re
lates to cases of urgency)  we may 
have “six”.  With your permission,  I 
formally beg to move: ,

(1) Page 10, line 7-:-
for “seven” substitute “twelve”.

(2) Page 10, line 10—

for “three” substitute “six”.

Mr. Speaker: The question is:

Page 10, line 7— 

for “seven” substitute “twelve”.

The motion was adopted.

Mr. Speaker:  The question is:

Page 10, line 10— 

ior “three” substitute “six”.

The motion was adopted.

Mi. Speaker:  So, Shri  Jogeswar
Singh’s amendment No. 13 seeking to 
increase the period of seven days to 
ten is further increased by two days.

Pandit G. B. Pant:  I have made it 
twelve. /  •

Mr. SpeiOLer:  So,  Shri  Rishang
Keishing’s amendments Nos. 42 and 43 
are barred.

Regarding  Shri Dasaratha  Deb’s 
amendment about certified copies  of 
the Council, that has been explained. 
As regards Shri Jogeswar  Singh’s 
amendment about  summary of the 
proceedings, I think he is not pressing 
it.  So I suppose I need not put them 
to the House.

The amendments were, by leave, 
withdrawn.

Mr. Speaker:  So they  are  with
drawn.  I shall now put clause 29, as 
amended, to vote.

The question is:

“That clause  29, as  amended,
stand part of the Bill”.

The motion was adopted.

Clause 29, as amended was added to 
the Bill

Clause 30— iRight of Administra
tor to attend and address meetings of 
Territorial Council.)

Shri Bishang Keishing:  I beg  to
move:

Page 11— 

omit lines 10 and 11.

Shri Anandchaod: I beg to move:

Page 11, line 11— 

add at the end:

“but not vote therein”.

The purpose of my amendment  is 
very simple. As a matter of fact, to 
m̂ mind, one thing is very clear, that 
the Administrator shall have the right 
to address these meetings.  But when 
ij  is  a  question  of  presiding, the 
question  of  his  voting  invariably 
arises.  The  better  course  would   ̂
have  been  to  keep  him  out  of 
the  presidentship—for  he  main
tains  his  status  and  comes  and 
addresses the Coimcil and gives  his 
views and withdraws.  The  Coimcil 
has a Chairman of its own who  then 
conducts the proceedings.  But if we 
put hinj as Chairman,  it is an  un
enviable position. Because, if you give
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him the right to vote, it would be im
proper; and if he does not vote, it 
derogates from his authority.  So my 
amendment is just to bring this  to 
the notice of the hon. Minister so that 
he may reconsider this clause in tha 
light of the same.

Pandit G. B. Pant: In fact, we have 
made this provision in the • interests 
of the Councils so that the Adminis
trator may be in touch with the Coun
cillors and he may have an oppor
tunity of meeting the Councillors face 
to face and discussing problems with 
them and declaring such  concessi(ms 
or other measures that the Adminis
tration may have in view for facilitat
ing  the work  of the Council.  Of 
course, he will have no right to vote. 
He will be there only to address; but, 
during the time he addresses, he will 
also preside, because no one else can 
preside then.  He will have no right 
to vote, but it would not  be very 
graceful to put it here.

Bfr. Speaker:  When he  presides,
according to ordinary rules of proce
dure, in case of equality of votes, can 
he exercise his casting vote?

Pandit G. B. Pant: He will nbt vote 
in any case.

Shri Bishanff Keishinir: There is my 
amendment No. 4̂ which seeks to omit 
lines 10 and 11. 1 have no objection to 
the Administrator attending the meet
ing of the Council and addressing it, 
but I object to his presiding over  it 
every time he comes, because he may 
be a man interested in a certain group 
of people and may from time to tiine 
interfere with the proceedings of the 
Coimcil. If he is to preside, the Chair
man of the Council will have to vacate 
and that  is a sort of insult  to the 
elected representative  of the people. 
That is why I want that sub-clause (2) 
cl clause 30 should be omitted.

Pandit G. B. Pant: I have already 
explained the position. It is only when 
he addresses the meeting that he will 
preside.  He will hot preside ordinari
ly.  That would be the only ̂ ay how 
he can go and address the  CounciL

After all, the relations between  the 
Administrator and the Council should 
be cordial and there must be contact 
between the elected  representatives 
of the people and the man who is in 
charge of the administration of that 
area. If it starts with suspicion, mis
givings and distrust, then that will 
come in the way of the smooth and 
efficient working of the Council.

Shri Eishang Keishing: He may at
tend the meeting of the Council and 
sit somewhere without addressing it.

Pandit G. B. Pant: He must address; 
then alone he is to preside.  Just like 
the President, during  the time he 
addresses the Council he occupies the 
Chair and then he goes away.

Mr. Speaker:  The earlier part of
clause 30 leaves room for doubt whe
ther he may simply attend the meet
ing and also  preside,  because  the 
words “if he so desires” are there.

Pandit G. B. Pant:  I can  remove
Uiose words and say.

“The Administrator may attend 
and address any meeting of the 
Territorial Cpuncil.*’

Mr. Speaker: So, when the Adminis
trator so attends and addresses  any 
such meeting, he should preside over 
the same, as the hon. Minister  has 
said.  So, instead of the word  “at
tends” in sub-clause (2), you may say, 
“addresses”.

Pandit G. B, Pant: As you please, 
Sir.  I have already explained  the 
purpose.

Mr. Speaker: So, sub-clause (2) will • 
read:

“When the  Administrator add
resses any such meeting, he shall 
preside over the same.”

. Shri Mohanlal Saksena  (Lucknow 
Distt. cum Bara Banki Distt): What 
will happen when he attends and does 
not address?

Mr̂ Speaker: It is not intended that 
he  should  attend  otherwise  than
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for addressing.  If he comes merely 
and sits there, he cannot preside.

Pandit G. B. Pant: In that case, he 
will be just like a spectator.

What  are  the  amendments  hon. 
Members want to move?

Shri L. Joffeswar Sinirli: No. li 

6hri Biren Dntt; No. 17.
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Mr. Speaker: The hon. Minister may 
formally move the two amendments, 
namely, that the words “if he so de
sires”  in  sub-clause (1)  shall be 
omitted and in sub-clause (2) for the 
word “attends”, the word “addresses” 
may be put.

Pandit G. B. Pant: I beg to move:

(1) Page 11, line 8— 

omit “if he so desires”.

(2) Page 11, line 10—

for  “attends” substitute “ad

dresses”.

Mr. Speaker: The question is:

Page 11, line 8— 

omit “if he so desires”.

The motion was adopted,

Mr. Speaker: The question is:

Page 11, line 10—

for  “attends” substitute “ad
dresses”.

The motion was adopted.

Mr. Speaker: I take it that the other 
amendments are dropped.

The question is:

“That  clause  30,  as amended, 
stand part of the Bill”.

The motion was adopted.

Clause 30, as amended, was added 
to the Bill

Clause 31 was added to the Bill. 

Clanse 32 {Officers and staff)

Mr. Speaker: This  Bill ought  to 
have been finished according to  the 
scheduled time at 4 o’clock.  Having 
regard, however, to the interest that 
is being taken by Members, I shall 
allow one hour more, till 5 o’clock.

Shri Dasaratha Deb: No. 21.

Shri Ananddiand: No. 49.

Pandit G. B. Pant: I am moving 
amendment No. 54.

Mr. Speaker: All right; the follow
ing amendments to clause 32—all the 
amendments that have been tabled— 
wiU be moved: Nos. 46, 17, 47, 18, 54, 
19, 48, 20, 49  and 21.  Amendments 
Nos. 48 and 19 are the same.

Shri Itirfiang Keishing: I
move:

beg  to

Page 11, line 16— 

for “appointed  by the Admi
nistrator” substitute  “elected by 
the Council”.

Shri Biren Dutt: I beg to move: 

Page 11, line 16— 

for “the administrator” substi
tute:

“the Chairman of the Council 
or a peson acting on his b̂ialf 
for the  time being, with  the 
approval of the Administrator”

Shri L. Jogeswar Singli:  I  beg to
move:

Page 11— 

after line 16, insert:

“(lA) The Administrator may 
appoint a chief executive officer 
from amongst the members of 
the Council”.

Shri Anandchand: I beg to move: 

Page 11, line 16— 

add at the end:

“for a  renewable  period of 
three years”.

Pandit G. B. Pant: I beg to move: 

Page 11— 

for lines 17 to 20, substitute:

, “(2)  if  a  resolution  for 
removal of the chief executive
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ofificer is passed at a meeting of 
the  Territorial  Council  by a 
majority of not less than three- 
fourths of the total membershif) 
of the Council, the Administra
tor shall remove  him  forth
with”.

Shrl Dasaratha Deb: I beg to move:
Page 11, line 19— 

for  “three-fourths” substitute

“two-third”.

Shri Rfeshang Keisbiiif: My amend
ment No. 48 is the same as No. 19 
moved by Shri  Dasaratha  Deb just 

now.

Shri Anandchand: I beg to move:

Page 11-

after line 20, insert:

“(2A) The  Chief  executive 
officer shall be liable to be re
moved by the Administrator at 
any time if it appears to the 
Administrator that he is incap
able of performing the duties of 
his office or has been guilty of 
any  misconduct  or  neglect 
which renders his removal ex
pedient"

“̂ 2B) The  chief  executive 
officer shall receive such month
ly  salary  not  exceeding two 
thousand rupees and  not less 
than one thousand rupees as the 
Administrator  in  consultation 
with the  Central Government 
may determine.”

Sbrl Dasaratha Deb: 1 beg to move:

(1) Page 11, line 19— 

ajter “voting” insert:
m

“the Chairman  or a person 
acting on his behalf for the time 
being, or*'.

(2) Page 11, line 22— 

after “education” insert:

“rehabilitation  of  displaced 
perŝs, rehabilitation of tribal 
jlUimias and rehabilitation ̂ of 
T landless peasants”.

Shri Bireii Dutt: My  amendment
No. 17 seeks to get the chief executive 
officer appointed through the  Chair
man with the consent of the Admi
nistrator.  According to the clause as 
it is, the chief executive officer should 
be absolutely dependent on the Admi
nistrator for his appointment.  I want 
that this power should be given  to 
the Chairman of the Council.  I think 
that this amendment can be accepted 
by the Government.

Shri Lt, Jogeswsi Singti: My amend
ment 18 says:

“The  Administrator  may ap
point a  chief  executive  officer 
from among the members of the 
Council.”

The purpose of my amendment is 
this.  I want to have a popular execu
tive officer.  In ord%r to fulfil  the 
wishes of the people, a popular exe
cutive officer should be taken  from 
among the members of the Council. 
That ̂  all I have to say.

Shri Aaianddiaiid: I accept  the
principle that there should be a Chief 
Executive  Officer  appointed by  the 
Administrator.  But  I  want  his 
appointment to be made for a renew
able  period of  three  years.  The 
object b̂ind my amendment is this. 
I accept that he should be an official; 
he cannot be a non-official, for the 
simple reason that he is functioning in 
a non-official body.  If  the  Council 
passes certain resolutions, or certain 
orders, somebody has to carry them 
into effect.  I submit with due respect 
to my hon. friend from Manipur that 
it would not be proper to entrust a 
member of the Council itself with the 
function of putting these decisions into 
effect.  It must be left to a man of 
the service and he will further have 
to  strengthen  the  administrative 
organs in the territory or whatever 
functions are to be performed by  the 
Territorial Council under his jurisdic
tion.

There is one difficulty in this.  He 
should not be allowed to become a 
permanent fixture, irremovable as is 
sought to be made by this Bill, except
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by a three-fourths majority of  th'' 
total number of members of the Ter 
ritorial Council.  If we look into  thv 
provisions of section 54 of the Bom
bay  Municipal  Corporation  Act  a 
similar provision exists there  for the 
Commissioner and the words are “for 
a renewable period of three years”. 
While the tenure of these bodies are 
five  years’ time, the tenure of  the 
person appointed by the Administratoi 
is for three  years.  At the  end of 
every three years .an opportunity  is 
given unofficially, of course, to  the 
Chairman or Vice-Chairman or Mem
bers of the Council to bring it to the 
notice of the Administrator  whether 
the man is fit or imfit.  My amend
ment suggests that if he is good  his 
period may be renewed for another 
three years; but if he is bad there 
would be an opportunity to replace 
him without going through the odious 
procedure  of  bringing  a  vote of 
censure.

Shri Dasaratha  Deb: My*̂ amend
ment suggests that the Chief Execu
tive Officer shall be appointed by the 
Chairman or Vice-Chairman himself, 
with the approval of the Administra
tor.  If the appointment of the Chief 
Executive Officer is not vested in the 
head of the Council I think it will 
create some clash  and at  the same 
time the Executive Officer may not 
respond to the decision of the Council; 
for the Council also it will be difficult 
to carry out the decision of the Exe> 
cutive Officer.

Another point is that in regard  to 
the removal of the Chief Executive 
Officer, I suggest that instead of three- 
fourths majority  it should  be two- 
thirds. If a resolution for the removal 
of the Chief Executive Officer is pas
sed at a  meeting of  the Territoried 
Council by a majority of not less than 
two-thirds  of the members  present 
and voting  he shall  be  removed 
forthwith.

Pandit G. B. Pant: The  provision 
that the Executive Officer will be ap
pointed by  the  Administrator  is in 
accord with a similar provision in the

'I

; "iombay Corporation Act.  We cannot 
jid a better model for our guidance.
am prepared to make a slight change 

J)jin the  provision relating to  the re
moval of the Executive Officer.  If a 
resolution for  the  removal of  the 
Chief Executive Officer is passed at a 
mating of the Territorial Council by 
a majority of not less than two-thirds 
of  the  total  membership  of  the 
Council, the Administrator shall re
move him forthwith.

So, while tiie appointment will rest 
with the Administrator, the Council 
wiU have the authority to remove the 
Executive Officer  when  it  is  not 
satisfied with  work.  That should 
meet all ends and I think will  be 
found satisfactory.  To this effect, I 
.am moving another  amendment, No. 
66 which amends my earlier amend
ment No. 54.

I beg to move:

In the amendment proposed by me 
printed as No. 54 in  list  No. 3 of 
amendments—

in the proposed sub-clause (2), 
for  “three-fourths” substitute 
“two-thirds”.

Mr.  Speaker: I  shall  first  put
amendment No. 66 which is an amend
ment to an earlier amendment of the 
jovemment. No. 54.

The question is:

In the amendment proposed by the 
hon. Minister printed as No. 54 in list 
No. 3 of amendments—

in the proposed sub-clause (2) 
for  “three-fourths” substitute 
“two-thirds”.

The motion was adopted.

Ml*.  Speaker: I  shall  now  put 
amendment No.  54 as  amended by 
amendment No. 66.

Page 11— 

for lines 17 to 20, substitute:

“(2) if a  resolution for re-
*moval of  the  chief executive 
officer is passed at a meeting of
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the  Territorial  Council  by a 
majority of not less than two- 
thirds of the total membership 
of the Council,  the  Adminis
trator shall remove him forth
with.”

The motion was adopted.

Mr. Speaker: I shall  put  all  the
other amendments to the vote of the 

House.

The question is:

Page 11, line 16—

for *‘api>ointed by  the  Admi
nistrator” substitute  “elected by 
the Council”.

The motion was negatived.

Mr. Speaker: The question is:

Page 11. line 16—

for “tĥ administrator” substi
tute:

“the Chairman of the Council 
or a person acting on his be
half for the time being, with the 
approval of the Administrator”.

The motion was negatived.

Mr. Speaker: The questicm is:

Page 11—

after line 16, insert:

“(lA) The Administrator may 
appoint a chief executive officer 
from amongst the members of 
the Council.”

The motion was negatived.

Mr. Speaker: The question is:

Page 11, line 16- 

add at the end:

“for a renewable period of three * 
years”. t

The motion was negatived.

Mr. Speaker: The question is:

Page 11, line 19—

for  “three-fourths” substitute 

'*two-third”.

The motion was negatived

Mr. Speaker: The question is:

Page 11—

after line 20, insert:

“(2A) The  Chief  executive 
officer shall be liable to be re
moved by the Administrator at 
any time if it appears to  the 
Administrator that he is incap
able of performing the duties of 
his office or has been guilty of 
any  misconduct  or  neglect 
which renders him removal ex
pedient.”

“(2B)  The  chief  executive 
officer  shall  receive  such 
monthly  salary not  exceeding 
two thousands  rupees and not 
less than one thousand rupees 
as the  Administrator in  con
sultation with the Central Gov
ernment may determine.”

The motion was negatived

Mr. Speaker: The question is:

Page 11, line 19—

after ‘Voting” insert:

“the Chairman  or a  person 
acting on his behalf for  the 
time being, or”

The motion wo3 negatived

Mr. Speaker: The question is:

Page 11, line 22—

after “education” insert:

“rehabilitation  of  displaced 
persons, rehabilitation of tribal 
jhimiias and rehabilitation of 
landless peasants”.
The motion was negatived.  '
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Mr Speaker The uestion is

That clause 32  as amended 

s  stand part of the Bill.

The motion as adopted.

Clause 32 as amended as added 
to the Bill.

Mr. Speaker e have only  half- 
an-hour left.  I ould ask hon. Mem
bers to  decide  in  advance  hich 
amendments they ould like to move. 
very amendment is important  but 
instead of moving amendments hich 
may not  be accepted I  ould ask 
them to pick out the important ones. 
At five oclock I ill apply the uil

lotine.

Pandit . B. Pant There is hardly 
any other important amendment left 

no.

Mr. Speaker There are no amend
ments to clauses 33 34 and 35.  So 
I shall put them to vote.

The uestion is

That clauses  33 34  and  35 
stand part of the Bill.

The motion as adopted

Clauses 33 34 and 35 ere added 
to the Bill.

Mr. Speaker To  clause  36  Shri 
Anandchand has given notice of  an 
amendment o. 50. or increasing the 
ependiture the Presidents sanction is 
necessary.  Therefore I rule it out of 
order.

Pandit . B. Pant May I move an 
amendment that  for ten t enty 
may be substituted

Mr. Speaker I am afraid the hon. 
Minister has also to iake the sanction 
of the President for enhancing any
body can reduce.

Pandit . B. Pant  1  shall  adopt 
some other method.

Mr. Speaker I shall put clauses 36
to 51 to the vote of the ouse.

The uestion is

That  clauses 36  to  51 stand 
part of the Bill.

The motion as adopted.

Clauses 36 to 51 ere added to 
the Bill.

Clause 52 (Control)

Shri Biren Dntl I beg to move

Page 17 line 14— 

for in due course substitute 

forthith.

In due course may mean delay. 
This is a matter in hich immediate 
action is necessary.

ere the provision is

he shall furnish forthith
a copy of it to the Central ov
ernment ith a statement of the 
reasons for making it and for ard 
in due course  to  that overn

ment..........

It means that it ill be delayed. So
I ant that the ord forthith should 
be substituted.

Mr. Speicer Amendment moved

Page 17 line 14— 

for in due course substitute 
f̂orthith.

P̂andit . B. Pant The ŝ ond part 
relates to the eplanation offered by 
the Council.  orthitli from hich 
moment of time  e ill receive  it 
from the Council.  That ould take 
some time.  hen it is received by 
the Administrator he ill have  to 
make some comments of his o n. e 
may have to make some enuiry. Then 
he ill submit an eplanation to the 
Central overnment.  e cannot send 
it forthith.  That ould defeat the 
very purpose.  The Coimcil ould not 
have an opportunity of offering  an 
eplanation  and  supplementing  it 
ith any other material that may be 
desirable in support of the case. That 
ould not help the Coimcil at  all.

Mr. Speaker The ord forthith 
does not seem to be appropriate there. 
They may not ait for the eplanation 
from the Council.  I do not think the 
hon. Member ants to press it. ̂

Shri Biren Datt o.

The amendment  as 
ithdra n.

by leave.
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Bfr. Speaker: The question is: 

“That clause 52 stand part 
the Bill.”

of

The motion was adopted.
$

ClatLse 52 was added to the Bill.

Clause 53— (Power  to  supersede 
Territorial Council)

Shri Anandchand: I beg to move: 
Page 17— .

after line 22 add:

‘Trovided that  a reasonable 
opportunity shall be given  to 
the Territorial Council to ex
plain its  conduct  before  the 
order of supersession is made 
final by the  Central  Govern
ment.”

My amendment is  only  aimed av 
giving afi opportunity to the Council 
t̂o explain  its  conduct before it  is 
superseded by  the  Central Govern
ment in the final stage.

Mr. Speaker: It is provided there.

Shri Anandchand: No, Sir.  It says:

* ê Central Government may, 
an receipt of a report from  the 
Administrator  or  otherwise, by 
order,  supersede  a  Territorial 
Council on being satisfied that the 
Council is not competent to per
form or  persistently  makes de

fault.........”

I want to add a proviso to that. The 
objective is very limited. The amend
ment is self-explanatory.  Of course, 
it is inherent there.  When a report 
Is received by the Central Govern
ment, it will make due enquiries.  I 
irould suggest that we put it in the

law itself that an opportunity would 
be given.  It may not be left just to 
the rules or left vague that a Council 
is to be superseded without an oppor-* 
tunity being given.  We may put it 
here and say  that  an opportunity 
should be given whatever their faults. 

That is all.

t̂frandit G. B. Pant: That is already 
there in an implicit form.  I  have no 
objection to  this  amendment  being 
accepted.

Mr. Speaker: The question is:

Page 17— 

after line 22 add:

“Provided that a reasonable 
opportunity shall be given  to 
the Territorial Council to  ex
plain  its  conduct  before the 
order of  supersession  is made 
final by the  Central  Govern
ment.”

The motion was adopted.

Mr. Speaker: The question is:

“That clause  53, as  amended, 
stand part of the Bill.”

The mx)tion was adopted.

Clause 53*, as amended, was added 
to the Bill.

Territorial Councils 3818
Bill

Mr. Speaker: Clause 54.

I am  notShri  Dasaratha  Deb:
moving my amendment.

Mr. Speaker: There are no amend
ments.

The question is:

“That clauses 54 to 64 stand 
part of the Bill.”

The motion was adopted.

Clauses 54 to 64** were added to the 
Bill

•In sub-clause  (1) of clause 53,after the word “perform” and  the 
words “performance of”, a comma was inserted, under the direction of  the 
Speaker as  correction  of a patent error.

**in clause 62, the  word “made” was omitted under the direction of the
Speaker as  correction  of a patent error.

In clause 63, after the  word “effect” the word “to” was inserted, under  tli€
direction of the Speaker as corret-tionof a patent error.
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Ciause 65— (Amendment of Act 43 

0/ 1950)

Pandit G. B. Paitt: I beg to move: 

Pages 21 and 22—

, for clause 65, substitute:

‘65. Amendment of  Act 43 of 
1950,—In the  Representation  of 
the People Act, 1950—

(a) in section 2—

(i) the  brackets  and figure 
“(1)”; and

(ii) clause (cc) 

shall be omitted;

(b) in section 13B, in sub-sec
tion (1), for the words “for each 
assembly  constituency,  electoral 
college constituency and coimcil 
constituency” the woi*ds “for each 
parliamentary constituency  in  a 
Union  territory,  each  assembly 
constituency  and  each  coimcil ‘ 
constituency” shall be substituted;

(c) for section 13D, the follow
ing section shall be substituted: —

“13D. Electoral  roll  for 
parliamentary  constituencies,—

(1) The electoral roll for every 
parliamentary constituency other 
than a  parliamentary  consti
tuency  in a  Union  territory 
shall  consist  of the  electoral 
rolls of so much of the assembly
. constituencies as are comprised 
within that parliamentary con
stituency; and it shall not be 
necessary to  prepare or revise 
separately the electoral roll for 
any such ̂ parliamentary consti
tuency. "

(2) The provisions of Part III 
shall apply in  relation  to every 
parliamentary constituency in  a 
Union territory as they apply in \ 
relation to  an  assembly consti
tuency.”;

(d) in the heading of Part III, 
the words “and Electoral College” 
shall be omitted;

(e) in section 14, in clause (a), 
the words “or an electoral college 
constituency” shall be omitted;

(f) in section 27A, for sub-sec
tions (3), C4) and (5) the follow
ing sub-sections shaU be substi
tuted, namely: —

“(3) The electoral college for 
the Union  territory  of Delhi 
shall  consist  of  the  persons 
who immediately before the first 
day of  November,  1956, were 
■members of the Legislative As
sembly of the State of Delhi.

(4)  The  electoral college  for 
each of the Union territories of 
Himachal Pradesh, Manipur and 
Tripî shall  consist  of  the 
members  of  the  Territorial 
Council  constituted  for  that 
territory under  the Territorial 
Councils Act, 1956.”;

(g) sections 27B, 27C and 27D 
shall be omitted; and

(h) in the Fifth Schedule, in the 
second column,  for  the figures 
“41”, the figures “40” shall be sub
stituted/

Mr. Speaker:  There  is  another
amendment to the proposed amend
ment No. 55. Are both these amend
ments moved? Or they may be taken 
as moved.

Pandit G. B. Pant: Yes.  I  beg to 
move:

That in the amendment  pro
posed by me printed as No, 55 in 
List No. 3 of amendmente—

omit sub-clause (h).

Shri Dasaratha Deb: I beg to move:

Page 22—

after line 4 add:

“Provided that the member or 
members of the Territorial Coun
cil 0* each of the above mentioned 
Union Territories who is or are 
not chosen by direct election on 
the basis of adult suffrage  shall 
not be the member or members 
f̂ the electoral college for each 
of these Union Territories.”
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Shri  Anandchand:  I  have  an
amendment No. 52.  Now there  are 
two members left.  The hon. Minister 
has said that they would not be vot
ing fpr the elections  to  the  Rajya 
Sabha.  So, it may be put in a proper 

(orm.

Mr. Speaker: I do not know what 
he wants.  I cannot sabstitute my own 
discretion for his.

Shri  Anandchand:  I  move  th“

Amendment.

M̂. Speaker:  In what form?  He
/nust put it in proper form.

Shri Anandchand: Instead of ‘four*, 
two’ may be substituted.  I beg  to 

move:

Page 22-

line 4, add at the end:

“but shall not include any of 
the two members nominated by 
the Central Government  under 
sub-section (3) of section 3.”

Pandit G. B. Pant: Say ‘any of the 
members’.  It may be only one; it may 
be none.

Shri Dasaratha  Deb:  My  amend
ment also seeks to do the same thing. 
The spirit of it has been accepted by 
the hon. Minister.  I do not find any 
necessity to explain it.  -

Pandit G. B. Pant:  I have moved
my amendments..  They  are  of  a 
technical character.  They relate to 
the election of meml>ers of the Rajya 
Sabha, by these Councils.  These pro
visions have been proposed with a 
view to bring them  in  conformity 
with the Representation of the People 
Act.  They do not introduce any new 
feature at all.  They are intended to 
give effect to the substantive provision 
contained in the earlier  part of the 
Bill.

Mr.  Speaker:  I shall  first  put
amendment  No. 58,  which  is  an 
amendment to an earlier amendment 
of the Government, No. 55.

The question is:

*ln the amendment proposed, by 
the hon. Minister and printed as

No. 55 in list No. 3 of  amend
ments—

omit sub-clause (h).

The motion was adopted.

Mr. Speaker: Amendment No. 55 
amended  by  amendment No. 58.  I 
shall now put amendment No. 55 as 
amended by amendment No. 58.

Pages 21 and 22—

for clause 65, substitute:

‘65, Amendment of Act 43 of 1950.— 
In the Representation of the People 
Act, 1950—

(a) in section 2—

(1) the brackets and figure “(1)”; 
and

(ii)  clause (cc), 

shall be omitted;

(b) in section 13B, in  sub-section 
(1), for the words “for each assembly 
constituency, electoral college consti
tuency and council constituency” the 
words “for each parliamentary con
stituency in a Union territory, each 
assembly constituency and each coun
cil constituency” shall be substituted;

(c) for  section 13D, the following 
section shall be substituted: —

“13D. Electoral roll for parliament̂  
ary constituencies.— (1) The electoral 
roll for every parliamentary constitu
ency other than a parliamentary con
stituency in a Union territory  shall 
consist of the electoral rolls  of  so 
much of the assembly  constituencies 
as are comprised within that parlia
mentary constituency; and it shall not 
be necessary to  prepare  or  revise 
separately the electoral roll for  any 
such parliamentary constituency,

(2) The provisions of Part III shall 
apply in relation to every parliament
ary constituency in a Union territory 
as they apply in relation to an assem
bly constituency”;

(d)  in the heading of Part II, the 
words “and Electoral College”  shall 
be omitted;
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(e) in section 14, in clause (a), the 
words “or an electoral college consti
tuency” shall be omitted;

(f) in section 27A, for sub-sections
(3), (4) and (5) the following sub
sections shall be substituted, namely:

“(3) The electoral college  for 
the Union territory of Delhi shall 
consist of the persons who imme
diately before the  first  day  of 
November, 1956, were members of 
the Legislative Assembly  of the 
State of Delhi.

(4)  The electoral  college  for 
each of the Union Territories  of 
Himachal Pradesh, Manipur  and 
Tripura shall consist of the mem
bers of the  Territorial  Coxmcil 
constituted  for  that  territory 
under  the  Territorial  Councils 
Act, 1956.”;

(g)  sections 27B, 27C and 27D shall 
be omitted.*

The motion was adopted.

Mr. Speaker: Amendment No. 55 as 
further amended by amendment No. 58 
is carried.

Now, Shri  Anandchand’s  amend
ment No. 52.  I will put it in a slight
ly modified form so that it fits in in 
the Government amendment just now 
adopted, substituting a new clause for 
clause 65 of thfe Bill.

The question is:

In the amendment proposed by the 
hon. Ministeif and printed as No. 55 
in List No. 3 rof amendments—

in the proposed clause 65, in sub
section (4) of section 27A add 
at the end:

“but shall not include any  of 
the members nominated by  the 
Central Government under  sub
section 3 of section 3”.

The motion was adopted.

Mr. Speaker:  Shri Dasaratha Deb's 
amendment No. 53 is covered.  The 
question is:

‘That clause 65, as  amended, 
stand part of the Bill”.

The motion was adopted.

Clause 65, as amended, was added to 
the Bill

Clause 66—{Amendment of Act 43 
of 1951)

Mr. Speaker: We shall now take up 
clause 66.

Pandit G. B. Pant: I beg to move:

Page 22—

for clause 66, substitute:

*66. Amendment of Act 43 of 1951.— 
In the Representation of the P«ople 
Act, 1951,—

(a) in section 2—

(i) in sub-section (1). in clause
(b), the words “or the electoral 
college of a Union territory” shall 
be omitted;

(ii) in  sub-section  (2),  the
words “an electoral college con
stituency” shall be canitted; and

(iii) in  sub-section  (3),  the
words “or the electoral college of 
a Union  territory”  shall  be
omitted;

(b) in Part II, Chapter IV shall be 
omitted;

(c) section 13 shall be omitted;

(d) in section 19, the words  “an 
electoral college constituency or” shall 
be omitted;

(e) in section 67A, the words  “or 
to the electoral college of  a  Uniwi 
territory” shall be omitted;

(f) section 72, shall be omitted;

(g) section 148 shall be omitted;

(h) in section 158,  in  thê first 
proviso to sub-section (4), the words 
“or Council of States  constituency” 
shall be omitted,*
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Mr. Speaker: It is only formal and 
consequential 

The question is:

Page 22— 

for clause 66, substitute:

‘66. Amendment of Act 43 of 1951.— 
In the Representation of the  People 
Act, 1951—

(a) in section %—

(i) in sub-section (1), in clause
(b), the words “or the  electoral 
college of a TJnion territory” shall 
be omitted;

(ii) in  sub-section  (2),  the 
words “an electoral college con
stituency” shall be omitted; and

(iii) in  sub-section  (3),  the 
words “or the electoral college of 
a Union territory” shall be omit
ted;

(b) in Part II, Chapter IV shall be 
omitted;

(c) section 13 shall be omitted;

(d) in section 19, the words  “an 
electoral  college  constituency  or** 
shall be omitted;

(e) in section 67A, the words “or 
to the electoral college of  a  Union 
territory” shall be omitted;

(f) section 72 shall be omitted;

(g) section 148 shall be omitted;

(h) in section 158, in the first pro
viso to sub-section (4), the words “or 
Council of States constituency” shall 
be omitted.*

The motion was adopted.

Mr. Speaker; The question is:

“That clause 66, as  amended, 
stand part of the Bill’*.

The motion was adopted.

Clause 66, as amended, was added to 
the Bill.

The Schedule was added to the Bilt

Mr. Speaker:  Now  we take  up
clause 22 which was held over. The 
principle has been adopted, and this 
is only âquestion of drafting.  I will 
now put the amendments prepared by 
Government.

Amendments made:

(1) Page 6-

after line 35, insert:

“(2) If a resolution for the re
moval of an elected Chairman is 
passed by not less than two-thirds 
of the total membership of  the 
Council at a meeting convened in 
accordance with the piwvisions of 
sub-section (3), such  resolution 
shall have the effect of removing 
the Chairman from his oflBce as 
from the date on which the reso
lution is so passed and  if  such 
resolution is passed by less than 
two-thirds but not less than one- 
half of the total membership  of 
the Council,  the  Administrator 
may, by order in writing remove 
for reasons to be  recorded  ttie 
Chairman from his office as from 
such date as may be specified in 

the order:

Provided that no such resolu
tion shall be brought within one 
year from the date of election of 
the Chairman:

Provided further that  if  the 
resolution is not passed by  not 
less than two-thirds of the total 
membership of the Council,  no 
other resolution, for the removal 
of the Chairman shall be allow
ed to be considered within  one 
year from the date on which such 
resolution was considered.

(3)  A notice in writing of the 
intention to move  a  resolution 
referred to in  sub-section  (2) 
signed by not less than one-third 
of the total membership of  the 
Council together with a copy  of 
the proposed resolution shall  be 
delivered to the Administrator in 
accordance with the rules made 
by the Central Government in this 
behalf  and  the  Administrator 
shall, after giving not less than 
fifteen days’ noUce thereof, con
vene for the consideration of the 
resolution a meeting of the Coun
cil to be held in the office of the 
Council on a date not later than
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thirty days from  the  date  on 
which the notice was delivered to 
him and he shall preside over the 
meeting.”

<2) Page 6, line 36— 

for ‘(2)’ substitute ‘(4)’—

‘ [Pandit G. B. Pont]

Bfr. Speaker: The question is:

‘That clause 22, as amended, 
stand part of the Bill”.

The motion was adopted.

Clause 22, as amended*̂ was added to 
the Bill.

Clause 1.—(Short title, extent and 
commencement.)

Shri Anandchand: I beg to move: 

Page 1, for lines 8 to 11 substitute: 

“(3) It shall come into force on 
the 1st day of January, 1957.”

I want to say a few words in  this
connection.  The hon. Minister  has
himself been pleased to  state  the
urgency of the measure.  The number 
in Himachal Pradesh has been kept 
as it was to expedite the coming into 
existence of these  councils  in  the
existing constituencies.  Therefore,  I 
feel it would not perhaps be advisable 
for this House as well as the  hon. 
Home Minister to leave the date  of 
the coming into operation of this Act 
vague, because here it is not only a 
vagueness as to the date.  There is 
also a provision in clause 1 that there 
might be different dates for different 
territories.  The General Elections, as 
far as I can see, are already coming 
at a particular date,  and  tf  these 
Territorial Councils are to  link  up 
with them, I think the  best  thing 
would be to make it more  expUcit. 
Therefore, I have suggested 1st Janu
ary for the consideration of the House 
and the hon.̂ Minister.

Pandit G. B. Pant: I had thought 
that I would consult an astrologer and

fix some auspicious date for enforcing 
this measure, but as he suggests that 
it might come into operation on the 
1st January, I shall submit  to  his 

wishes!

Mr. Speaker: The question is:

Page 1, for lines 8 to 11 subsHtute: 

“(3) It shall come into force on 

the 1st day of January, 1957.”

 ̂ The m>otion was adopted.

Mr. Speaker: The question is:

“That  clause  1, as amended, 
stand part of the Bill”.

The motion was adopted.

Clause 1, as amended, was added to 
the Bill.

The Enacting Formula and the Title 
were added to the BilL

Pandit G. B. Pant: I beg to move: 

‘That the Bill, as amended  be 

passed.”

I hope that after the changes  that 
have been made, the  Bill  will  be 
accepted unreservedly by  every one 
of the hon. Members who are intei;- 
ested in it or who will be directly 
affected by its provisions.  I  do  not 
want to say  more.  I  wish  these 
Councils every success and I  count 
upon the co-operation of all Members 
so that these  Councils  which  are 
being estabUshed in these areas for 
the first time may prove worthy  of 
the confidence that is going  to  be 
reposed in them and in the people of 

thfese areas.

Mr. Speaker: Motion moved:

“That the Bill, as amended, be 

passed”.

Shrl̂ Biren Dntt: After our coming 
to this House five years have already 
passed and we have not got even a 
reform in our outmoded laoid system.

♦In sub-cla\ise (2) of clause 22, for 
substituted, under the direction of the 

error.

the word “will” the word “shall” was 
Speaker as correction  of  a  patent
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[Shri Biren Dutt]

In this House we raised this question 
again and again.  We were given so 
much assurance, but we have not got 
a single progressive Act introduced 
or a single Act repealed in regard to 
‘the administration of  Tripura,  and 
we have been struggling to have our 
old Legislative Council there.  The 
House  suggested  and  you  have 
brought forward this Bill and we have 
accepted it.  But I must appeal to 
the Home Minister to see that this 
advisory council should be a  really 
functioning body.

There are many problems which 
affect the  life  of  the  people  of 
Tripura  very  much.  We  have 
written about the delay.  It is nearly 
ten years since the attainment of our 
independence and we could not have 
our  agricultural system  there  re
formed-  Even the land records are 
not there.  And there are problems 
like rehabilitation of refugees.  No
body knows whose lands are taken for 
the rehabilitation of  the  refugees. 
After the refugees have  been  re
habilitated, now some claimants are 
coming and ousting them with  the 
help of the governmental madiinery. 
Such* things are very unhappy inci
dents in the life of the  people  of 
Tripura.  We have no forum to ex
press our grievances.  That is why 
through our amendments we  have 
tried to improve tlie Bill in this short 
period.  And with  the  assurance 
given by the hon. Minister that this 
is not a final Bill, it can be changed 
and reformed in the future, we ac
cept it, and we want to operate i*t. 
At the same time we wish that the 
Home  Minister  deals  with  those 
matters which are left untouched yet 
with more care and sympathy.

Shri Anandchand: I will not take 
more time of this House to add to 
what I said in the very beginning at 
the consideration stage, ^

I am quite clear in my mind̂ as 
the hbn. Minister has himself stated, 
that once this House has  accep̂ d 
the  scheme  of  reorganisation  the

Joint Committee after long delibera
tions submitted its report and  ac
cording to that scheme the States of 
India have been reorganised includ
ing the Union Territories— there is 
very little doubt left as to what is to 
be the constitutional  position/ es
pecially the legislative  position  of 
these  Union  Territories.  Time and 
again, we are up against  this  diffi
culty that these Territories are withr
out legislatures.......In the scheme of
things as accepted by  this  House, 
there is no place for legislatures or 
for Councils of Ministers to function 
in these Territories.  Otherwise, they 
would not be called Territories, but 
they would be called States of the 
Union.  They cannot be States of the 
Union because they have not the size 
or the resources to become States of 
the Union.  That  is  quite  clear. 
Therefore, I welcome  this  measure 
as the maximum that could be done 
according to the formula laid down 
by the States Reorganisation  Com
mission as well as by ParUament.

Of course, I do say here and  em
phatically too that the list is  not 
exhaustive.  No lists can be exhaus
tive.  These subjects which are. being 
given to the Territorial Councils can 
be added to, as the Home Minister 
himself has said.  In the light of ex
perience, I hope they will be able to 
shoulder  more and  more  responsi
bility, discharge their work efficient
ly and honestly, and  thereby  they 
can approach the Central  Govern
ment again for  more  powers  and 
more functions in those areas.  Of 
course, thoŝ functions would  have 
to be different from those of a legis
lature  or a  Council  of  Ministers. 
That is inherent in the very scheme 

of things.

I hope you will pardon me if I add 
a word about the Himadial Pradesh 
Territory particularly.  At the time 
when the reorganisation scheme was 
being discussed, I was very clear in 
my mind that the people who repre
sented Himachal Pradesh in the legis
lature of that thne, althoû they
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were asking for its entity, at the back 
of their mind had the idea that its   ̂
survival may be perpetuated  as  a 
State.  I said at that very time that 
it could not become a State, and the 
most that it could become  was  a 
Territory, and that also, because the 
people were united in their  wishes 
for its continuance and also because 
the Centre was well aware of the diffi
culties in its way, the backwardness 
of the people, their economic back
wardness and so on. So, it pained me 
now to find that some of my friends—
AS a matter of fact, I was very keen 
to discuss with them; my colleagues 
from  Hnnachal  Pradesh  have  not 
been present in this  House  in  the 
numbers that they are—are not quite 
happy with the scheme of the Terri
torial Council, as I have just been 
able to see from a newspaper report 
from Simla.  I know this is hardly 
the foram for me to speak anything 
on their objections  to  it.  But  I 
might sa/ this very clearly that so 
far as we are concerned,—and I $ay 
‘we* not only for myself, but also for 
other people who have  appreciated 
the change that has come into India— 
we are fully clear in our minds that 
Himachal Pradesh as a Union Terri
tory has certain functions to perform 
under the aegis of the Central Gov
ernment, not as a full-fleged  Stote 
but as a Territory,  closely  united 
with tĥ Home Ministry here; and 
through its good offices, we hope and 
trust that its development, its econo
mic improvement and also its func
tioning m a certain field, whether it 
is local, or whether it is Territorial 
Council field or whether it  is  the 
panchayat field, would be well look

ed after.

Although, when I say so, many of 
my hon. friends here get excited, I 
do not know how far these Union 
TerrHories in the present set-up will 
continue in this country.  Today is a 
day of large States and large areas. 
These Territories, therefore, to  my 
mind, except in very remote cases, 
have very little functions to perform, 
and they are here, or they exist in 
India or they continue in this country

Bill

of ours only till such time  as  the 
people  residing  therein  have  not 
risen to their full stature.

Shri L. Joĝeswar Singh: Himachal 
Pradesh can join Punjab.

Shri Anandchand: I hope so, that 
in course of time, with what I might 
call the guardianship and the inti
mate interest of the Centre here, the 
people of Himachal Pradesh will rise 
to their full stature, and they would 
no longer be wanting to be spoon-fed 
and they will take their full p̂ce 
with the other progressive people of 
India in a State.  I  do  not  know 
whether that might be the Pimjab or 
any other State.  After all„ no re
organisation that we have done  is 
final.  Parliament  has  always  the 
power  to  readjust  States,  create 
States, alter States alter their bounda
ries, their names, and so on.

But what I fervently hope is that 
this tutelage will be of short dura
tion, and that by the good offices of 
this House and particularly of the 
Home  Ministry  the  people  of 
Himachal Pradesh v/ill rise to their 
full stature and take their full place 
amongst the other States of India.

Shri L. Jojeswar Singh: I do not
agree with  my  hon.  friend  from 
Himachal  Pradesh  that  Himachal 
Pradesh or Manipur or Tripura will 
go to the neighbouring States,

Shri Anandchand:  I did not  say
‘neighbouring States’.

Shri L. Jogeswar  Singh.  If  we
create that sort of impression  that 
the position of the Territory will not 
be a lasting one, and that it will be 
only a temporary phase,  then  the 
people will not take much  interest 
in any development  programme  in 
these areas.  So, such an impression 

should not be created.

At the outset, I would like to  ex
press my thankfulness to the Speaker 
and the Home Minister for giving us 
more time for the discussion of this
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Bill than was  originally  proposed. 
Originally, only one hour had  been 
allotted, but we discussed this matter 
at a meeting with the Home Minister, 
and now we have been given some 
four or five hours.  So, I would like 
to express our thanks to you and also 
to the House for the indulgence shown 
to us by enabling us to have a detail
ed discussion of this Bill.  I thank 
you also, Mr. Speaker,  for  having 
given us the indulgence of some ĵ re 
time for the discussion of this Bill.

I would like to say to  the  Home 
Minister that the political aspirations 
of the people will not be satisfied by 
the passing of this Bill.  No doubt, it 
is a good beginning; it is a democra
tic piece of legislation, and it seeks to 
associate the people at the lower level 
of administration.  But. I  hope  and 
trust that, as the Home Minister has 
already expressed, this will  be  im
proved upon in due course, and some 
form of responsible government will 
be possible through these Territorial 
Councils, as is the position in  some 

of the States in America.

In America, there aie certain areas 
where the population is only 3 lakhs, 
and yet those States have  what  are 
called Territorial AssembUes. If even 
a small State having a population of 
3 lakhs  could  have  a  Territorial 
Assembly, why should States having 
populations of 5 lakhs, 10 lakhs or 20 
l̂khs also not have such Assemblies? 
They are also entitled to have some 
form of responsible government.  I 
hope that in due course, this Bill will 
be improved upon, and these  Terri
tories will get the same privileges as 
are enjoyed by other sister States m 
India.  The people  of  these  areas 
should not be  meted  out  a  step
motherly treatment; they should also 
be treated more or less as of equal 
status with those in the rest of India.

Our resources are  bountiful.  We 
nave enough of forest and mineral re
sources.  As soon as these resources 
are developed, we would not have to 
depend on the Centre for finance, and

there is no reason why we should not 
be accorded a status higher than this. 
I would request the Home Minister to 
bear this in mind and give some im
proved status to these Territories in 
due course.

Pandit G. B. Pant: I think the hon. 
Members of this House in general and 
you, Sir, in particular.  That is all 
that I have to say.

Mr. Speaker: I am  satisfied  that 
every clause of the Bill has been fully 
discussed, and, therefore, I have not 
been obliged to apply the guillotine. 
In fact, I am happy that we had been 
able to spare some time for the third 
reading also.

The question is:

"That the Bill, as amenljd, be
passed”.

The motion was adopted.

BANKING  COMPANIES  (AMEND
MENT) BILL 

The Minister of Finance and  Iron 
and Steel (Shri  T.  T.  Krishnama- 
chari): I beg to move:

“That the BUI further to amend 
the Banking Companies Act, 1949, 
be taken into consideration,”

The Bill is designed to  introduce 
certain important  amendments,  the 
necessity for which has become  evi
dent as a result of  the  experience 
gained by the Reserve  Bank in the 
administration of the Banking Com
panies Act.  While the general position 
of the banking system in India contiv 
nues to be sound and there has been 
considerable progress in the matter 
of securing better standards of opera
tion, it is felt necessary to amend the 
law in certain respects, in order that 
the Reserve Bank of India may be 
able more effectively to bring about 
an improvement in the management 
and control of some of the banking 
companies to eliminate the possibility 
of serious defects occurring  in  the 
matter of advances and investments.




